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8 FnaiEstates (Abolition and 11943 ¢ L.N. Act 26

- .Conversion into Ryotwari)

Short title,

extent applica-
tion and com-
" mencement,

' THE TAMIL NADU] INAM ESTATES (ABOLITION

Y{TAMIL NADU] ACT No. 26 OF 1963.2

AND CONVERSIQN INTO RYOTWARI) A@(‘:T,.'1963.;
[Recs.ved the assent of the President on’ the 11th’
Dccember 1963, first published in the Fort St George

- Gazette on the Ist January 1964 (Pausa 11, 1885).]

An Act to provide for the  acquisition of the - rights of
landholders in inam_ estates in the 3[State ..of ~Tamil
Nadu] and the - introduction of the ryotwari settle-
ment in such estates. Ty

BE it enacted by the Legislature of the 3[State of Tamil

Nadu] in the Fourteenth Year of the Republic of India

as follows :— - B

" CHAPTER L |
 PRELIMINARY,

1. (1) This Act may be called the I[Tamil- Nadu]

~ Inam Estates (Abolition and Conversion into Ryotwari)

Act, 1963.
(2) It extends to the whole of the 3[State of Tamil

.. Nadu], except—

(i) the Shencottah taluk of the Tirunelveli district.;
(ii) the Kanyakumari district ; and |
(iit) the territories specified in the Second Schedule

- to the Andhra Pradesh and Madras (Alteration of Bound-

aries) Act, 1959 (Centrz! Act 5S¢ of 1959),
(3) It applies to all inam estates. ;

1 These wo ds were substituted for the word * Madras™ by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
tt;% gTamil Nadu Adaptation of Laws (Second Amendment) Order,
1969, ‘

? For Statenreni of Objects and Reasons, see For: St. George Gazette
Extraordinary, dated the 27th April 1962, Part 1V—Section 3, pages
46-47; for Select Committee Report, see Fort St. George Gazette
Extraordivary, dated the 14th August 1963, Part IV—Section 3,
pages 121 to 188.

By virtue of section 6 of the Tamil Nadu Inam Estate
holds and Minor Inams (Abolition a.d Conversion into R;B{;ve:;;
Amendment Act, 1975 (Tamil Nadu Act 2 of 1976) the provisions
in respect of private tanks and ooranies shall have effect notwiths
standing anything inconsistent tierewith contained in any other
law for the time being in force or any custom, usage or contract or
decree or order of a court or other authority.

3 This expression was substituted for the expression *Statc of
Madras * by the Tamil Nadu Adaptation of Laws Order, 1969U .’?s
amended by the Tamil Nadu Adaptation of Laws (Second Aménd-
ment) Order, 1962,
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- Conversion into Ryotwari)

{4) This section and sections 2, 4, 5, 7, 8, 56 (3),
$4,1[73 and 75] shall come intd*force at once ; and the
of this Act shall come into force in regard to an
jng inam estate or a part village inam estate or a
skkottai inam estate, on such date as the Government
by notification, appoint : |

Provided that where the operation of any such notifi-
w has been stayed or interrupted by order of court
ribunal or other authority constituted under any law
the time being in force, the date from which the Govern-
have been in uninterrupted possession of such estate
1l be deemed to be the date so appointed. '

(5) The Government may, by notification, cancel or
modify any notification issued under sub-section (4) in
spect of any inam estate, but the cancellation shall not
be deemed to affect the power of the Government under
b-section (4) again to extend the rest of this Act to that

inam estate.

(6) Where a notification is cancelled under sub-
ection (5), the rest of this Act shall be deemed never to
have applied to tne inam estate concerned, and every
rocreding taken thereunder and pending in respect of
uch inam estate shall abate.

2[(7) Notwithstanding anything to the contrary
contained in sub-sections (4) to (6), in regard to Puduk-
kottai inam estates specified in Schedule I-A, this section
“and sections 2, 4, 5, 7, 8, 56 (3), 59, 64, 73 and 75 shall be
" deemed to have come into force on the Ist January 1964;
" and the rest of this Act shall be deemed to have come into
‘force in regard to such Pudukkottai inam estates on the

f,lS»th February 1965 :

! 1 These figures and word were substituted for the figures and word
%73 75 and 76* by section 2 of the Tainil Nadu Inam Estates

L

(Abolition and Conversion into Ryotwari) Amendment Act, 1968
ATamil Nadu Act 21 of 1968).

3 This sub-section was aaded by section 2 of the Tami. Nady
éfn‘a’m Estates (Abolition and Conversion into Ryotwari) Amend-
ment Act, 1969 (Tamil Nadu Act 23 of 1969). :

.
.
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Provided that in the case of any such Pundukkottal
inam estate, the settlement of which is published unders
sub-section (2) of section 3 of the Pudukkottdi (Settlemen
of Inams) Act, 1955 (2[Tamil Nadu] Act XXIII of 195
on a date subsequent to the 15th February 1965, the r
of this Act as aforesaid shall be deemed to have come into

force in regard to such Pudukkottai inam estate on 'suélé "
subsequent date :

Provided further that where, in regard to any such]
Pudukkottai inam estate, the operation of ‘the rest of this’g
Act as aforesaid has been stayed or interrupted by order
of court or Tribunal or other authority constituted under
any Jaw for the time being in force, the date from whi
the Governmeat have been in uninterrupted possession of' @
such estate shall be deemed to be the date on which the

rest of this Act s aforesaid shall be deemed to ha
come into force.]

2. In this Act, unless the context otherwise requires,~

(1) “agriculture ” with its grammatical variations
and cognate expressions shall include horticulture ;

(2) “ Director ” means the Director of Settlemen
appointed under §ection 4 ;

(3) ““ Estates Land Act” means the 1[Tami1: Nadu]
Estates Land Act, 1908 ([Tamil Nadu] Act I of 1908) ;

(4) “ existing inam estate ” means an inam village
which became an .estate by virtue of the }Tamil Nadu]
Estates Land (Third Amendment) Act, 1936  (}[Tamil
Nadu] .Act XVIII.of 1936); , R

(5) “ Government " means the State Government;

(6) “ impartible inam estate " means ‘an’ i n ai’n?
estate governed immediately before the notified date,

by the 1{Tamil Nadu] Impartible Estates Act, 1904 (}Tamil
Nadu] Act II of 1904) P | DR

———

1 These words were substituted for the word - “Madras® b
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
1‘329“‘““ Nadu Adaptation of Laws (Second Amendment) Order
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() “inam estate” means an existing inam estate
ew: inam estate ; E

(8) “ landholder ”— s

(i) in relation to an existing inam estate shall i
same meaning as in clause (5) of section 3 of the X
s Land Act; and .
i (ii) in relation to a new inam estate shall mean
rson owning a new inam estate or part thereof and
1 include every person entitled to collect the rents of
whole or any portion of the new inam estate by virtue
y transfer from the owner or his predecessor-in-title
 of any order of a competent court or of any provision
;lﬂW.

Explanation I—For the purposes of sub-clause (1)
i sub-clause (ii) of this clause * landholder > shall

(a) a joint Hindu family where the right to collect
ents of the whole or any portion of the inara estate
in such family ; and

- (b) a darmila inamdar other than a darmila inamdar
werned by the 1[{Tamil Nadu] Estates (Abolition and
onversion ‘into Ryotwari) Act, 1948 (1[Tamil Nadu] Act

XXVI of 1943).

Explanation Jl—For the purposes of sub-claus>
i), where there is a dispute between two or more persons
ito'which of them is the landholder for all or any of the
oses of this Act or between two or more joint land-
olders as to which of them is entitled to proceed and be
ealt ‘with as such landholder, the person who shall be
eemied to be the landholder for such purposes shall be the
on whom the Settlement Officer subject to any decrec
r-otder of a competent Civil Court may recognise or
ssminate as such landholder in accordance with rules to
pe framed by the Government in this behalf ;

(9) “new inam estate » means a part village inam
estate or a Pudukkottai inam estate ;

s

These words were substitutec ! the word “Madras” by
he Tamil Nadu Adaptation of Laws Order, 1969, as amended
the Tamil Nadu Adaptation of Laws (Sccond Amendmenit)

DtdCr, 1969-
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(10) “ notified date* in relation to the inam estat
1[(other than a Pudukkoftai inam estate specified i
Schedule I-A)] means the date appointed by a notification ;
issued under sub-section (4) of section 1 as the date o
which. the provisions of this Act (other than sections 2,
4, 5,7, 8, 56 (3), 59, 64, 2[73 and 75]) shall come into force
in regard to the inam estate, or where the operation of
any such notification has been stayed or interrupted by
order of court or Tribunal or other authority constituted
under any law for the time being in force, the date from
which the Governmeént have been in uninterrupted
possession of the inam estate. and the word * notified”’
shall be constructed accordingly ; .

8[(10-A) “ notified date > in relation to a Pudukkottai
inam estate specified in Schedule I-A means the 15th
February 1965 :

Provided that in the case of any such Pudukkottai
inam estate, the settlement of which is published under
sub-section (2) of section 3 of the Pudukkottai (Setilement
of Inams) Act, 1955 (4[Tamil Nadu] Act XXIII of 1955),
on a date subsequent to the 15th February 1965 , * notified
date ” means such subsequent date :

Provided further that where the operation. of this
Act (other than sections 2, 4, 5, 7, 8, 56 (3), 59, 64, 73
and 75) has bcen stayed or interrupted by order of court
or Tribunal or other authority constituted under any law
for the time being in force, the date from which the Govern-
ment have been in uninterrupted possession of such
inam estate shall be deemed to be the notified date; ]

1 These brackets, words, figure and letter were inserted by section
3 (i) of the Tamil Nadu Inam Estates (Abolition and Conversion into
Ryo.. "=V Amendment Act, 1969 (Tamil Nadu Act 23 of 1969).

* These figures and word were substituted for the figures and
word ** 73, 75 and 76 ™ by section 3 of the Tamil Nadu Inam Estates
(Abolition and Conversion into Ryotwari) Amendment Act, 1968
(Tamil Nadu Act 21 of 1968).

® This clause was inserted by section 3 (ii) of the Tamil Nadu
Inam Estates (Abolition and Convgrsion into Ryvotwari) Amendment
A, 1907 M Ny Agh 23 0@ e, -

* These words were substituted for the word <“Madras® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended h)yf tll\‘e
'll'gg)ll Nadu Adaptation of Laws (Second  Amendment) Order,
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H

{L1) * part village inam estate ” means a part of a
age (including a part of a village in the merged territory :
Pudukkottai) [but not includjng such of the inam |
s in the said territory as are specified in Schedule
A] the grant of which part has been madc, confirmed or
gnised by the Government, notwithstanding that
bsequent to the grant, such part has been partitioned
miong the grantees or the successors-in-title of the grantee |

Or grantees. | ‘

-Explanation I—(a) Where the grant of a part of 3
village as an inam is expressed to be a specified fraction
f, or a specified number of shares in, avillage, such part
I be decmed to be a part village inam estate notwith-
standing that such grant refers also to the extent of such
part in terras of acreage or cawnies, or of other local equi-
vaknt.

- (b) Where a grant as an inam is expressed to be only
n terms of acreage or cawnies, or of other local equivalent,
th: area which forms the subject-matter of the grant shall
not bz deemed to be a part village inam estate.

Explanation II.—A part of a village granted in inam
“shail be deemed to be a part village inam estate notwith-
-standing that different parts of such part village were granr-
‘ted, confirmed or recognised on different dates or by
‘different title-deeds or in favour of different persons ;

(12) * principel laridbolder” means the person who held
he inam estate immediately before the notified da.e; and
) in the case of an inam estate beld by a joint Hindu
amily immediately vefcie tiit dai: means such joint
amily; and (b) in the case of an impartible inam estate
‘means the person entitied to the possession of such estate
‘immediately before that date ;

Pl

(13)  private land ”’—

, (i) in relation to an existing inam estate shall have
the same meaning as in sub-clause (b) of clavse (10) of
section 3 of the Fstates Land Act ; and -

1 These words, figure and letter were inserted by section 3 (iii)
fthe Tamil Nadu fnam Es‘ates (Abolitionand Conversion into.
yotwati) Amendment Act, 1969 (Tamil Nadu Act 23 of 1969), which
was deemed to have come into force on the.15th February 1965.
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(i) it relation to-a new inam estate shall mean—

(@) the domain or home-farm land of the landholder,
by whatever designation known, such as, Kambattam, Rhas,
sir or pannai ; or ' S " :

'(b) land which is proved to have been cultivated:by .
the iandholder himself, by his own servants or.by: hired -
labour, with his own or hired stock for a continuous period -
of twelve years immediately before the Ist day of April.
1960, provided that the landholder bas retained the kudi--
waram ever since and has not converted the land into
ryoti land ; or , S

(c)land the entire kudiwaram in which was acquired
by the landholder before the 1st day of April 1960 for
valuable ‘coasideration from a person owning the’ kudi-:
waram but not the melwaram, provided that ths landholder
has retained the kudiwaram ever since and has not con-
verted: the land - into ryoti land and provided further that
where the kudiwaram was acquired at a sale for-arrears of
rent the land shall not be deemed to be private land unless
it is proved to have been. cultivated ‘by th: landholder
himself, by his own servants or by hired labour, with his
own .or hired stock for'a continuous p:riod of twelvé:years
since - the acquisition of .:the land and before ‘the'1st
day of April 1960 ; - : S R

(14) * Pudukkottai inam estate” means an inam villags
in the merged territory of Pudukkottai and specified jn
Schedule I3[.......c0evveeveeeneinenn.....] Yand in-
cludes such of the inam areas in the said territory as are
specified in Schedule I-Al; —

(15) *“ rent »

(i) in relation to an existing inam estate shall have
the same meaning as in clause (11) of section 3 of the
Estates Land Act ; and |

1 The words ‘and includes such other whole inam vill i
said territory as the Government may, by notification, frnfxgeﬁl;;!tlg
time, specify” were omitted by section 2 of the Tamil Nadu Inam
Estates (Aboliticn zand Conversion iz%to Ryotwari) Amendment Act
1965 (Tamil Nadu Act 11 of 1965). ¢ ’

‘2 This exoression was added by section 3 (iv) of the Tamil'N |
Inam Estates (4 bolitionand Conversioninto(Ryotwari) Amgyggn
Act, 1969 (Tamil Nadu Act23 of 1969), which was deemed to have
c¢ome into force on the 15th February 1965. '
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. (i) in relation toa ntw inam estete shall mean
shatever is lawfully payable in m@gney or in kind o1 in both
0 a landholder by a ryot for the use or occupation ot land
or the purpose of agriculture and shall include whatever
fawfully payable on account of water suppiied by the
pndholder or taken without his permission for c¢vltivation

land where the charge for water has not been consolideted

with the charge for the use or occupation of
the land, and shall include—

(a) any localtax, cess, fee or sum lawfully payable to
landholder by a ryot as such in addition to the rent due
“secording to law or usage having the foice of law and also
‘money recoverable under any enactment for the time
being in force asif it wasrent ;and ‘

(b) sums lawfully payable to a landhoidex b a ryot
as such on account of pasturage fees und fishery rents j

'(16) “ ryot ”—

.. (i) in relation to an existing inam estate shall have the
yme meaning as in.clause (15) of section 3 of the Estates
jnd Act s and ' '

(ii) in relation to a new inam estate shallmean a person
ho holds for the purpose of agriculture ryoti land insuch
tate on condition of paying to the landholder the rent
hich is legally due upon it,

-4
3

C-1-125-7—1 T e

.
-
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Explanation.—1In relation to a new inam estate—;

(i) a person who has occupied Tyoti land for a_con-
tinnous period of twelve years immediately before the 1st

day-of April 1960 shall be deemed to be a ryot for ail the
‘purposes of this Act; | o

(i) a person unauthorisedly occupying ryctiland from
whom the landholder received or recovered any payment
for a continuous period of two years immediately ‘before
the Ist day of April 1960 shall be deemed to be a ryot
for ajl’ the purposes of this Act unless within two years
from the date of receipt or recovery of payment or the
firs. ~f such payments, if more than one, the land Lolder
has filed a suit in a civil court for ejectment against such
person

(17) ¢ rycti land *—

(i) in relation to an existing inam estate shall have -
the same meaning asin clause (16) of section 3 .of the
Estates Land Act; and .

-~ “(ii) inrelstionto ‘3 newinam estate shal mean cultivable
]anii in such estate other than privats land but does not
include— ol LN L &

.. () bGdsandbundsof tanks and of suppl dax ;
wois o demve cagllsy g

L

{&} thzeshing floor, cattle-stands, village sitesand
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#t lands situated in any new inam estate which are set
for the common use of the villdgers ;

(g:)yla‘nds granted on service-tenure either free of
on favourable rates of rent granted before the pas-
this Act so long as the service-tenure subsists ;

* Settlement Officer” in relation to any inam
ste or part of an inam estate means the officer appointed
r under sub-section (1) of section 53}

- “Tribupal” means a Tribunal constituted under
fion 8 and having jurisdiction ;

1) in relation to an existing inam estate shall have the
eaning as in clause (19) of section 3 of the Estates
Act ; and. o |

{i) in relation to a new inam estate shall mean any
‘atea which is designated as a village in the revenue
ts. and for which the revenue accounts are separately
fained by one or more karnams or which is now
mised by the Government or may hereafter be declared
be Government for the purposes of this Act to be a
ge, and shall include any hamlet or hamlets which

e attached thereto.

£

C1-125-7—TA
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"“Conve sion into’ Ryotwari)

Consequences
of notification
of inam estate.

~ applicable to ryotwari areas shall apply to the inam esta

Inam Estates (Abolition and [1963 : T.N. Act 26

‘Rent) Act, 1947 ({[Tamil Nadu] Act XXX of 1947)

‘Nadu] Estates. Land Act, 1908 ({[Tamil .Nadu] Act I,
- 1908), the Pudukkottai (Settlement of Inams) Act, 19

-

o CHAPTER 1I. |
~CONSEQUENCES OF NOTIFICATION OF INAM -ESTATE.:

3. With effect on and from the notified date and save'
otherwise expressly provided in this Act—
(@) the![Tamil Nadu] Estates Land (Reduction

3(exceptin so far as it relates to reduction of ' rents ang
the collection of arrears of rent in existing inam estateg
in respect of which the rate of rent has been determineg
before the notified date under that Act),] the [Tamg

(3[Tamil Nadu] Act XXIII of 1955) and all other en
ments applicable to the inara estate as such shal
deemed to have been repealed in their application to

inam estate;

(b) the entire inam estats (including all commu:
lands and porambokes, other non-ryoti lands, waste la
pasture lands, forests, mines and minerals, quarries, rivey
and streams, 3[tanks and ooranies (including private tankg
and ooranies) and irrigation works] fisheries and ferriesg
shall stand transferred to  the Government
vest in them free of all encumbrances, and the [Tang
Nadu] Revenue Recovery Act, 1864 ([Tamil Nadu] Ad
IT of 1864), the 1[Tamil Nadu] Irrigation Cess Act, 184
(1[Tamil Nadu] Act VII of 1865), and all other enactme;

- (c) all rights and interests created ir or over the
inam estate before the notified date by the principal &
any other landholder, shall as against the Governm

cease and determined;

! These words were substituted for the word *‘ Madras >’ by t}
Tamil Nadu Adaptation of Laws Order, 1969, as amended by i
“Tamil Nadu Adaptation of Laws (Second Amendment) Order, 196§

~ 2 These brackets and words were substituted for the words ‘_‘in
far as it relates to matters other than reduction of rents and't§
collection of arrears of rent > by section 2 of the Tamil Nadu Ing§
‘Estates (Abolition an% Conversion into Ryotwari) Amendng
“Act, 1966 (Tamil Nadu Act 27 of 1966), which was deemed to hag
-come into force on the 1st January 1964, -
8 These words and brackets were substituted and were deemg
always to have been substitured for the words “‘tanks and irrig§
tion works” by sectior: 2 (1) of the Tamil Nadu Inam Estate
Lease-holds and Minor Inams (Abolition and Conversivn i
Ryotwarj) Amendment Act, 1975 (Tamil Nadu Act2of 1

e
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)] the Government may, after'removing any obst-
ton that may be oered. forthwith take possession
ﬂx inam estate and all accounts, registers, pattas,

inam estate which the Government may require for-
administration thereof:

AfProvided that the Government shall not dispossess
“person who is personally cultivating any land in the

the Special Appellate Tribunal, on appeal, if any,
that such person is not actually entitled to a ryot-

tta in respect of that land under the provisions o
‘Act. - c

Explanation.—For the purposes of this proviso, a

ibutes his own physical labour or that of the members
s farhily in the cultivation of that land ;]

person, whose rights stand transferred under clause (b)
«cease . and determine under clause (c), shall be entitled

red on him by or under this Act ;

(f) the relationship of landholder and ryot, shall, as.
jween them, be extinguished ;

+ (g) any rights and privileges which may have accrued
the inam estate, to any person before the notified date
inst the principal or any other landholder thereof,
i cease and determine, and shall not be enforceable
inst the Government or such landholder, and every
th person shall be entitled only to such rights and privi-
¢s as are recognized or conferred on him by or undes

This proviso was substituted for the following proviso by Sec-
jon 2 of the Tamil Nadu Inam Estates (Abolition and Conversion
o Ryotwari) Amendment Act, 1971 (Tamil Nadu Act 28 of 1971)
shich was deemed to have come into force on the Ist January

G
')

-+ provided that the Government shall not dispossess any
wn of any land in the inam estate in respect of which they
sider that he is prima facie entitled to a ryotwari patta pending
decision of the Settlement Officer and the Tribunal and the
jpecial Appellate  Tribunal, on appeal, if any, asto whether
~* person is actually eaitled to sueh patta; :

kas, maps, plans and otfier documents relating to -

estate, until the Seitlement Gfficer and the Tribunal:

gon is said to personally cultivate a land when he-

(e) th'evprincipal or any other landholder and any.

to such rights and privileges as are recognized or.

[N

167-
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Powers of 7. The }Board of Revenue shall have power—:
control of the  (g) to give effect to the provisions of this Act and i
g‘e’gggue?f particular to superintend the taking over of inam estate

102 Inam Estates (Abolition and [1963 : . T.N. Act 26
Conversion into Ryotwari) ]

: 4. As soon as may be after the publication of this Ac

g}’é’ 2{,‘,‘3}:‘;‘;‘8 of in the Fort St. George Gazette*, the Government shal

the Director of appoint a Director of Settlements to carry out survey.and
Settlements.  settlement operations in inam estates and introduce ry

wo-i settlement therein. The Director shall be subordinate

to the Board of Revenuet. | o ‘

i 5. (1) As soon as may be after the publication of thi
ér?clf?:ltxlltc%grgs of Act ifl 1he Fort St. George Gazette*, the Government shal
the Settlement gpnoint one or more Settlement Officers to carry out th
Officer. functions and duties assigned to them by or under thi

Act, S
"~ (2) Everv Settlement Officer shall be subordinate.:
the Director and shall be guided by such lawful .instruc-z]
tions as he may issue, from time to time ; and the Directo
shall also have power to cancel or revise any of the orders
acts or proceedings of the Settlement Officer, other than’
those in respect of which an appeal lies to the Tribunal. 32

Managers of 6. (1) With effect on and from the notified :date, th

indm estates:  Government shall appoint one or more persons to manag
the inam estate. . R AT

(2) Every manager shall be subordinate to the Distric

Collector and shall be guided by such lawful instruction:

as he may issue, from ume to time; and the Distri

Collector shkall also-have power to cancel or revise an

of the orders, acts or proceedings of the manager.;

and to make due arrangements for the interim admi
ration thereof ; .~ - . = . T
(k) to issue instructions for the guidance of the Director

District Collectors, - Settlement . Officers. and * Mana

of inam estates ; and T

(¢) to cancel or revise any of the orders, acts .

proceedings of the Director or of any District Collector,

including those - passed, done or taken in the exercis

o of revisional powers. = .~ = M=

%?i‘;itl‘l;‘;‘s“’“ fgf * 8. (1) The Government shall constitute as many Tribunal
certain purposes. 88 may be necessary-for the purposes of this'Act.”

By virtue of section 10 (1) of the Tamil Nadu Board:of  Reve
Abolition Act, 1980 (Tamil Nadu Act 36 of 1980) any reference .to
Board of Revenue shall be deemed to te a reference to the :Stag
Government. ’ : R

*Now the Tamil Nadu Government Gazette, -
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Each Tribunal shall \,onmst of one person only
who shall be a JLIdlClal officer not below the rank of Subor-
Mteludge - e i

t may, by notxﬁcatmn, from time to t1me, determme.

) 1[Every Tribunal shall, subject to the prov1s1ons
Lsection 72-A,] nave the same powers as. are vested in
“civil court under the Code of Civil Procedure, 1908
antral ActV of 1908) when trymg a suit or when hearmg"_
mappeal | L

-'CHAP-TER ﬁIH

GRANT OF RYOTWARI PATTA

ive ‘(a) all Iands whlch 1mmed1ately befoxe the notifi ed

S () belonged to him as private land w1t?nn the )
meamng of sub-clause (b) of clause (10) of section 3 of
the Estates Land Act, or

| (ii) stood recorded as private land in a recordﬁ
prepared under the provisions of Chapter X1 or Chapter
XIr of the said Act:

... Provided that the private land referred to in sub.
clauses (1) and (ii)— . 5

- (I has not been subsequently converted into

tyotx land or has not been finally held to be ryoti land

ndef section 3-A of the 2[Tamil Nadu] Estates Land

a»(Reductxon of Rent) Act,1947 (3[Tamil Nadu] Act VXX
‘, of 1947) ; and

! This expression was substltuted for the expreSSxon s Every
Trrbunal shall by section 2 (1) of the Tamil Nadu Inam Estates
~"and Minor Inams (Abolition and Conversion into Ryotwan) Amend-
xyenr Act, 1975 (Tamil Nadu Act 22 of 1975).

o The“e words were substituted for the word Madras by the
/Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Ta.mxl Nadu Adaptation of Laws (Second Amenciment ).Order, 1969.
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9, (1) In the case of an existing inam estate, the land— Lands in which

bolder 'shall,” with effect on and from the notified date, g‘:&;ﬁdfg is
“entitled to a ryotwari patta in respect of— . ' ryotwari patta.
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(2) Y[is, in the case of a landholder other than
a religious institution, proved to have been cultivated
by the landholder himself], by his own servants or. by
hired labour with his own or hired stock, in the ordinary
course of husbandry, for a continuous period of three
years within a period of twelve years immediately before
the 1st day of April 1960 ; and '

(b) (1) all lands which were properly,included or

- which ought to have been properly included in the holding

of a ryot and which have been acquired by the landholder
vy inheritance or. succession under a will, provided that
the landholder has cultivated such lands himself, by his
own servants or by hired labour with his own or hired:
stock, in the ordinary course of husbendry, from the date
of such acquisition or the 1st day of July 1950 whichever
is later and has been in direct and continuous possession
of such lands from such later date ;

' (i) all lands which were properly included, or
which ought ‘o have been properiy included, in the holding
of a ryot and which have been acquired by the landholder
by purchase, exchange or gift, including purchase at a
sale for arrears of rent, provided that the landholder
has cultivated such lands himself, by his own servants
or by hired labour, with his own or hired stock, in the
ordinary course of husbandry, from the Ist day of July
1950 and has been in direct and continuous possession of
such lands from that date ;

(iii) all lands [not being (i) lands of the descrip-
tion specified in sub-clauses (a), (5) and (c) of clause (16)
of section 3 of the Estates Land Act, or (ii) forest lands]
which have been voluntarilyabandoned or relinquished -
by a ryot, or which have never been in the occupation of
a ryot, provided that the landholder has cultivated such
lands ‘himself, by his own servants or by hired labour, .
with his own or hired ‘stock, in the ordinary course of
tusbandry, from the 1st day of July 1950 and has been in
direct and continuous possession of such lands from that

date.
7

1 Thesq words were substituted for the words ** is pmved to have’
been .. !*'vated by the land-holder himself » by section 3 (i) of tke
Tamil Nadu Inam Estates (Abolition and Conversion into RyOtwari)
Amendment Act, 1966 (Tamil Nadu Act 27 of 1966), which wac
deemed to have come into force on the 1st January 1964.
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(2) In the case of a new inam estate the landholder

ll, with effect on and from the notified date, be entitled
ryotwari patta in respect of—

" (a)all lands which imyfediately before the notified
belonged to him as private land : |

}[?rovi.ded that in the case of a landholder other than
& religious institution the private land specified in clause

13) (i) (a) of scction 2 is proved] to have been cultivated
the landholder himself, by his own servants or by hired
bour, with his own or hired stock, in the ordinary course
{husbandry, for a continuous period of three years within
‘period of twelve years immediately beéfore the 1st day
[ April 1960 ; and , .

Bave been acquired by the landholder by inheritance or
succession under a will, provided that the landholder has
-cultivated such lands himself, by his own servants or by
bircd labour with his own or hired stock, in the ordinary
v course of husbandry, from the date of such acquisition

or the 1st day of April 1960 whichever is later and has
Been indirect and continuous possession of such landsfrom
such later date ;

(ii) all lands in the holding of a ryot and which
have been acquired by the landholder by purchase ex-
crange or gift, including purchase at a sale for arrears
of rent, provided that the landholder has cultivated such
jands himself, by his own servants or by hired labour,
with his own or hired stcck, in the ordinary course of
‘husbandry, from the 27th day of September 1955 or from
the date of such acquisition whichever is later and has’
Been in direct and continuous possession of such lands
from such later date : ‘

Provided that nothing in’this sub-clause shall
apply to any acquisition by purchase, exchange or gift
facluding purchase at a sale for arrears of rent by the

Tandholder on or after the 1st day of April 1960.

v——

2 This expression was substituted for the expression “Provided
that in the case of private land specified in clause 13(ii)(a) of section 2,
guchland is proved * by section 3 (ii) of the Tamil Nadu Inam Estates
fAbolition and Conversion into Ryotwari) Amendment Act, 1966
Tamil Nadu Act 27 of 1966), which was deemed to have come into
orce on the 1st January 1964. A

() () all lands in the holding of a ryct and which
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" (iii) all lands not being (i) lands of the description
specified in-items (@), (b) and (c) of sub-clause (ii) of clause
7y of section 2, or (ii) forest lands ~which have been
voluntarily abandoned or relinquished by a ryot, or.which
have never béen in the odoupation of a ryot, provided .that
the landholder has cultivated such lands himself, by his
own servants or by hired labour, with his own or hired
stock, in the ordinary course of husbandry, from the 27th
day of Sentember 1955 and has been in direct and conti-
nuous possession of such lands from that date. - -~
" (3) In the cas¢ of an inam cstate or part thereof held
immediately before the notified date by an individual on
condition of rendering service to a religious -institution,
the grant of ryotwari patta under sub-section (1).or (2)° ;

shall be subject to the provisions of scction 33.

"3 Explapation T].—* Cultivate * in this section includes
the planting and rearing of topes, gardens and orchards,
byt does not include the rearing of topes of spontaneous
" 2[Explanation II—For the purposes of item (2) of
the proviso to clause (¢) of sub-section (1) and of | the
proviso to clause (a) of sub-section (2), * religious, insti-,
tution ™ “shall mean a religious instifution as defined
in clause (18) of section 6 of the 3[Tamil Nadu] Hindu
Religious and .Charitable Endowments Act, 1959 8[(Tamil
Nadu Act 220f1959).]. - . . o0 .
'10. (1) In the case of an existing inam estate-every ryo
shall, with effect on'and fromthe notified date, be-entitled

to a Tyotwari patta in respect of-—'

v - ¥ .

. = (i):all his Tands: which-were finally heldto be ryoti
lands under section: 3-A of the 3[Tamil Nadu] Estates
Land (Reduction-of: Rent) Act, 1947 8[(Tamil Nadu) Act!
XXX of 1947]; and . Coh LA s e

1 The explanation to section 9 was numbered as explanation }
of that section by-section 3 (iii) .of the Tamil Nadu Tnam Estates
(Abolition and Conversion into. Ryotwari) Amendment Act, 1966
(Tamil Nadu Act 27 of 1966), which was deemed to have come into
force on the 1st January 1964. ' S

2 This explanation was added by section 3 (iii) of the- Tamil Nadu
Inam Estates (Abolition and Conversion into Ryotwari) Amendmer.
Act, 1966 (Tamil Nadu Act 27 of 1966), which-was deemed to have
come. into force on the 1st January 1964. R

3. These words were substituted for the word * Madras™ ‘by the
Tamx} Nadu Adaptation of Laws Order, 1969, as amended by the:
TamilNadu Adaptation of Laws (Second Amendment) Order, 1969.

vvvvvv




33, T.N. Act 26] Inam Estates (Abolition and
o Conversion into Ryotwari)

. (ii) all ryoti lands which immediately before the

s entitled to a ryotwari pdtta under any other provision -
fthis Act : - C T T

- Provided that no person who has been admitted into
possession of any land by a landholder on or after the 1st

after an examination of all the circumstances otherwise
dz‘r%ct, be entitled to a ryotwari patta in respect of such
land. » - | | : .

(@) (@) In the case of a new inam estate every ryot .
shall, with effect on'and from the notified date, be cntitled
toaryotwari patta inrespect of all ryoti land in his holding
except lands inrespect of which a landholdcr or some other
person is entitled to a ryotwari patta under any other
provision of this Act : B B :

Provided that no person who has been admitted into
posscssion of any land by a landholder on or after the
Ist day of April 1960 shall, except where the Government,
after an examination of all the circumstances otherwise.
iiir%ct,,be entitled to a ryotwari patta in respect of such
and, » », o |
. (b) A ryot as defined in clause 16 (ii) of section 2
shall be entitled to a ryotwari patta to the exclusion of
tne ryots, if any, specified in paragraphs (i) and (ii) of the
Explanation to the said clause (16)(ii) and a ryot specified
in paragraph (i) of the said Explanation shall be entitled
to a ryotwari patta to the exclusion of the ryot, if any,
specified in paragraph (ii) of the said Explanation.

(3) Notwithstanding anything contained in sub-sections
- 1) and (2), no ryot shall be entitled to a ryotwari patta
in respect of any land under sub-section (1) or sub-section
(2) if such ryot has voluntarily abandoned or rclinquished
his rights in respect of such land on or before the date of
‘the decision of the Settlement Officer under :ub-section
(D of section 12. ' - T

Explanation.—No nerson to whom a right to collect
the rent of any land las been leased before the notified
date, including an ijaradar or a farmer of rent, shall be
entitled to a ryotwari patta in respect of such land under

this section.

notified date, were properly included cr. oughtto have been |
perly inclvded in his holding and which are not lands |
spect of which a langholder or some other person

day of July 1950 shall, except wheré the Government, .
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11. (1 "Where no person is entitled to a ryotwari patta
in respect of a land in an inam estate, under section 9
or 10 and the land vests in the Government, the persons
specified below shall be entitled to & ryotwari patta in
respect of that land in the following order of preference :—

(i) firstly, a person wio nac beea personally cultivat -
ing such land for a continuous period of twelve years
immediately before the 1st day of April 1960 ; :

(ii) secondly, if there is no such person as is referred
to in clause (i), then, a person who had been lawfully
admitted intc possession of such land on or after the 27th
day of September 1955 and who had been personally
cultivating such land ever since; and

(iii) thirdly, if there is no such person as is referred
te in clauses (i) and (ii), then, a person who had been
personally cultivating that land on the 26th day of Septem-
ber 1955 and for a period of twelve years immediately
before that date :

Provided that no person shall be entitled to a ryotwari
patta in respect of any land under clause (i) or (iii) of this
sub-section if such person has voluntarily abandoned or
relinquished his rights in respect of such land on or before
the date of the decision of the Settlement Officer under
sub-section (1) of section 12 :

s:wvided further that no ryotwari patta shall be
granted in respect of any land falling under any of the
categories specified below :—

(a) forests ;

(b) beds and bunds of tanks and of supply, drainage,
:surplus or irr_igation channels ; ,

- .- (c) threshing floor, cattle stands, village - ’siteé,
cart-tracks, roads, temple sites and such other lands as are
set apart for the common use of the villagers 3

.. (d) rivers, streams a%i other porambokes,

Explqnatiqn.—éFor" the purposes of this sub-‘se»Ctions a
parson is said to personally cultivate a land when he con-

tributes his own p ysical labour or that of the members
of his family in ths cultivation of that land. @~ -
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(2) Among the persons specified in sub-section (1)
those specified in clause (i) of that sub-section shall be
entitled to a ryotwari patta to the exclusion of the persons
‘:geciﬁcd in clauses (ii) and (iii) of that sub-section and

ose specified in clause (ii) of that sub-section shall be
entitled to a ryotwari patta to the exclusion of the persoi..

specified in clause (iii) of that sub-section.

(3) Any ryotwari patta granted under this section
shall take effect on and from the date of the grant of such
patta.

private tank or oorani.

(2) Any ryotwari patta granted in respect of any
private tank or oorani under this Act beiore the date of
the publication of the Tamil Nadu Inam Estates, Lease-
holds and Minor Inams (Abolition and Conversion into
Ryo:wari) Amendment Act, 1975, in the Tamil Nadu
Government Gazette, shall stand cancelled, and for purposes
~ of compensation under this Act, the private tank or oorani
shall be deemed to be land in respect of whicl: neither the
landholder nor any other person is entitled to ryotwari
patta under this Act.] . |

in respect of which lands the claim should be allowed.

(2) Against a decision of the Settlement Officer under
sub-section (1), the Government may, within one year from
the date of the decision, and any person aggrieved by such
decision may, with‘n three months from the said date,
appeal to the Tribunal : o

* Provided that the Tribunal may, in its discretion, allow
further time not exceeding six months for the filing of any

_ such appeal :

-

' 1'This section was inserted and was deemed always to have been
inserted by section 2 (2) of the Tamil Nadu Inam Estates, Lease.
holds and - Minor Inams (Abolition and Conversion into Ryotwari)
‘Amendment Act, 1975 (Tamil Nadu Act 2 of 1976). '
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1[11-A. (1) Notwithstanding anything contained in this g yow

. : ari pat
Act, no ryotwari patta shall be granted in respect ef any ngto to be patta
granted in
respect of
private tank
or oorani.

12. (1) The Settlement Officer shall examiue the claims peermination
of: any person for a ryotwari patta under section 9 or of lands in

section 10 or sectivn 11, as Lz case may be, and decide which any.
person is. .

entitledto. . .-

ryotwari pattae
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- . Provided further that the Tribunal may, in its discretion,
_entertain an appeal by the Government at any time if it
-appears to the Tribunal that the decision of the Settlement
-~Officer was vitiated by fraud or by mistake of fact. = | .

¥ .

Liability topay 13. (1) (a) Every person who becomes entitled to a
assessment, etc., ryotwari patia under this Act (other than under section 11)
to Government. iy, respect of any land shall, for each fasli year commencing
with the fasli year in which the inam estate is notified, be
liable to pay to the Government such assessment, as’ may
.+ o be lawfully imposed on the land.

S (b) Every person who becomes entitled to a ryotwari
. sv.eio. patta under section 11 in respect of any land shall, for each
© ., vyéar commencing with tbe fasli year in which such patta is
granted, be liable to payto the Government such assess-
‘ment, as may be lawfully imposed on the land, =~ -~

" (2) If a ryot was liable immediately before the notified
date to make any payment to the landholder otherwise
‘than by way of rent, whether periodically or not, in respzct
‘of any land to which he is entitled tc a ryotwari patta, -he
‘shall continue to make such payments as accrue on ot
after that date to the Government, - - ’ L

B we =
SainBa o By ;

Ryotw#: i;i,ra&af .14, ) Where any land (not 9011sisting of an.entire
in service=: - village or not being a part village inam estate) granted on
tenure: lands.: sérvice-tenure, whoether' to an individual or institution
et falls under sub-clause (¢) ol Jeuse (16) of section 3 of the
Estates Land Act or under item (¢) of sub-clause (ii) of
clause (17) of section 2 of this Act, then,— = -

(a) if the service to be rendered is personal or private
service to the landholder, not being a religious, educational
or charitable institution, the land shall be discharged from
the condition of such service and the holder of such land
shull be entitled to a ryvotrweri patiz in respect of the land
with effect on and from t#e notified date ;

(D) in 2Vl other cases, the holder of such land shall
ha ve the sarpe rights in the Jand, and be subject to the same
liabilities ns the inamdar of a minor-service' inam in g
»yogwars village has in respect of his land :
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Provided that no ryotwari patta shall be granted in
spect of any land which is forest or which falls under
b-clause (a) or (b) of clause (16) of section 3 of the Estates
Land Act or item (a) or (b) of sub-clause (ii) of clause
17 of sub-section (2) of this Act. | ,

 {2) The provisions of clause (b) of sub-section (1)
shall applyalso to dasabandaminam lands in inam estates.

CHAPTER IV,
BUILDINGS IN INAM ESTATES.

15. (1) Every building situated within the limits of an Vesting of build-
nam estate, which immediateiy before the notified date, ings situdted in
belonged to any lundholder thereof and was then being "o SotAes:
tised by him as an office in connection with its administra -

tion and for no other purpose, shall vest in the Govern-

t, free of all encumbrances, with effect on and from thz

notified date. ‘ ' '

(2) Every building so situated which, immediately
before the notified vaie, budungd o any such lundholder

d the whole or principal part whereof was then in the
- occupation of any religious, educational or charitable
institution-shall also vest in the Government, free of all
? encumbrances, witheffect onand from the notified date :

‘Provided that when such}institutidhbeases‘ to exist, the
building shall revert to such landholder, or if he is dead,

“to his heirs or legal representatives.
(3) ‘Where any building so situated—

" (a) which belonged to any such landholder on the

st day of July 1960 ; ~and e s
~(b) (i) which on that date was being used by him

as an office in connection with the administration of

h¢ inami‘estate, and for no other purpose, or = -

" (i) the whole or principal part whereof was on
that date in the occupation of any religious, educational, ..
or charitable institution, - .~ -~ .. . . .

""s, after the 1st-day of July 1960 and. before the notified ‘1
datey been’ sold or ‘made a gift of by the landholder or .i:
«ceased to be used by him asan office asaforesaid, or ceased  -. = fwtsiiv
40 be'in the occupation of such institution, the value of
the: building shall be.assesscd bythe Tribunal in such
manner as may be prescribed ; and the Tribunal shall
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pay to the Government such value from out of tle com-
pensation deposited in its office under sub-section (1)
of section 36. ‘ :

(4) Every building other than a building referred to
in sub-sections (1), (2) and (3) shall, with effect on and
from the notified date, vest in the person who owned it
immediately before that date ; but the Government
shall be entitled, for each fasli year commencing with the
fasli year in which the inam estate is notified,

(i) in every case to levy the appropriate assess-
ment thereon ; and |

(ii) in the case of a building which vests in a
peiocn other than a landholder, also to the payments
which such person was liable immediately before the
notified date to make to any landholder in respect thereof,
whether periodically or not and whether by way of rent
or otherwise, in so far as such payments, may accrue due
on or after the notified date.

(5) In this section, *“building” includes the site
on which it stands and any adjacent premises occupied
as an appurtenance thereto. .

(6) If any question arises whether any building or
land falls or does not fall within the scope of sub-sections
D), (2), 3), (4) or (3), it shall be referred to the Govern-
ment whose decision shall be final,

(7) Any person holding a mortgage or charge on any
building referred to in sub-section (1) or sub-section (2)
shall, for the purpose of section 37, be a secured creditor
and be entitled to priority over any person holding a
mortgage or charge subsequently created by the land-
holder over any part of the inam estate. =~ -

PROTETION OF CERTAIN RIGHTS AND ENFORCEABILITY
| OF ‘CERTAIN OBLIGATIONS.

sion of any ryofi land by any landholder for-a non-agri-
calreral pmmtbmmn be entitled to remain
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~~ Provided that such transaction was not void or illegal
under any law in force at the time :

_ Provided further that a pegson who has been admitted
into possession of any ryofl land (i).on or after the 1st
day of July 1950 in the case of an existing inam estate,
‘and' (i) on or after the 1st day of April 1960, in the case
of 2 new inam estate, shall beeentitled to no rightsinrespect
- of 'such land except where the Government otherwise
direct, | ' |

o person admitted by a landholder into possession of
any communal land or forest or other land which is not
- aryotiland, shall be entitled to any rights in, or to'remain

in possession of, suchland : . -
O TR : S . s

£

néi(

rovided: that nothing contained hercin shall apply,
" pattd under section 9.

B 223 E £
e .

. ...(2) A direction under sub-scction (1) allowing any
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(#) or sub-clause - (b) of clause (16) of section 3 of -the

(it ) of clause (17) of section 2 of this'Act.
C-1-125-7-8

to lands for which the landholder is entitled to a ryotwari

.
A

person. fo remain in possession of any such land may

he assessment or ground-rent payable to the
Government on the land for each fasli year commencing
~with the. fasli-year in. which the inam estate is notified,

: Coa L e et b . . . Do
PTIEINS BN ol DR E L D, " oo
“"" (ii).such special terms and; conditions, including

tf});:fﬂiqiiog.'for which such person may remain in posssssion .
- of fhe land as the Government may consider necessary.
- in'the public intcrest. e S

" Explanation~In this section, *communal land”
means any land of the description mentioned in sub-clause

Estates Land Act and initem (@) or item (b) of sub-clause

13

..17.: (1) Except where the Government otherwise direct, Persons admitt-
ed into posse-
sion of non-
ryoti land, how
dealt with,
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i:. 18. (1) In cases not governed by any other provision
of'this Act, where on or,after (i) the 1st day of July 1950
in the case of an existing inam estate ; and (ii) the 1st
day of April 1960 in the case of a new inam estate, but
before the notified date, a landholder has created, by way
of lease or otherwise, rights in any mines or. minerals,
quarries, fisheries or ferries, the transaction shall be
deemed to be valid ;and all rights and obligations arising
théreund-r, on or after th: notified date,shall bz enforce-
abl: by or against, the Government : ‘ o

Provided that the transaction was not void or illegal

..under any law in force at the time and that any such right
' was created for a period not exceeding one year. =

s . (2) (@) Where an.y“such right was created before (i)

the 1st day of July 1950 in the case of an existing inam
estate; and (ii) the 1st day of April 1960 in the case of a
new inam estate, for a periou cacecrling one year, the
Government may, if in their opinion, it is in the public
interest to do so, by notice given to th: person concerned -
terminate the right with effect from such date as may be
specified in the notice, not being earlier than three months
from the date thercof.

. (b) The person whose right has been so terminated
shall be entitled to compensation from the Government
which shall be determined by the Board of Revenue+ in
such manner as may be prescribed, having regard to the
value of the right and the period for which the right was
created. Lol D |

(cf) Where any such right created before (i) the'
1st day of July 1950 in the case of an existing inam estate ;
and (ii) the 1st day of April 1960 in the case of a newinam
estate is not determined under this sub-section, the trans-
action whereby such right was created shall be deemed
to be valid and all rights and obligations arising there-
under, on or after the notified date, shall be enforceable
by or against the Government : ST

. T.~vided that the transaction was not void or illegal
....det any law-in force at the tigge. - R o

o T

% By virtue of section 10 (1) of the Tamil Nadu Board of Revenu€
Avwolitiona Act, 1980 (Tamil Nadu"Act 36 of 1980). any  :eference to
the Board of Revenue shall be deemed to be a reference to the State

G overnment
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(3) The Government 1y, if in their opinion, it is

the public interest to do so, impose reasonable restric-

tions on the exercisc of any n§ht continued under this
1ion.

Explanation. --Any nghts granted in perpetuity shall .
gease and deterniine and be dealt with under section 3 (e) -
not under’this sectioa,

_ CHAPTER V.
SURVEY AND SETTLEMENT OF INAM FSTAT ES

19 (1) Any inam estate or part thereof may be surve- Survey of inam .
yed, or if it has been surveyed before the notified date,estates.

may be re-surveyed, as if it were Government land, in

accordance with sthe provisions for the survey of such

land contained inthe ) Tamil Nadu] Surveyand Boundartes -

Act, 1923 (1[Tamil Nadu] Act VIIT 0of'1923); - - -

- Provided that any re-survey made under this sub-
section may. be limited to what is neceéssary for the intro-
duction of the ryotwari settlement in the mam estate or
part thereof..

*“(2) The cost of the sutvey or rc-survey, encept SO
much thereof a’s is payable by any person. under the pro-
visions of section 8 of the [ Tamil Nadu Survey and Boun-
daries Act, 1923 ([ Tamil Nadu] Act of 1923), shall be |
borne.by the Government. -

20. (1) The Settlement Officer shall eﬁ'ect a ryotwari Manner of-
tlement of the inam estate or part thereof in accordance effecting’ tyot=
with a settlement notification framed and pubhshed by wariSettlenient .

he Government for the purposc. N | of inam estate, 23

(2) () In the case of the City of Madras the said. -
nottﬁcanon shallembody the principles adopted in’. making
‘ryotwari settlement in the adjoining district and shall
_adopt such rates of assessment as may be spccmed by
-the Government havmg regard to the rates under the
~Madras City Land * Revenue Act, 1851 (Central Act XII
“of 1851) and the secttlement notlﬁcatxon in force in the

- adjoining district ; and o

-1 These words were substituted for the word “ Madras ” b} the -
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
- Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

C-1-125-7—8A
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(ii) in the case of other areas in the State the said
notification shall ‘embody the principles adopted in. making
ryotwari settlements in ryotwari areas and shall adopt~—»

(a) the rates of assessment set out in thc _Te-
settlement notification in force on the date of .t,h.c pubh-
cation of this Act in the Fort St. George Gazette*, in ‘the
district in which the inam estate is situated, or' =

(b) if more than one such notxﬁcatxon is in
force in the district, or if the inam estate is situated in
more than one dxstnct, the rates set out in. one of thos

notlﬁcatlons, whnch the Government consndcr to bc mmt £

RNy

(3) All rateﬁ @t‘ a»sesamqnt unposed a&; a-Tyatw
settlement shall, be liable to-revision. from:time -to. timeds
as laid down .in,1be. settlemcnl, notxﬁcatmm xeferred itaitd
in’ sub-sections (l) and (2)., . ATy oy

(4) Neither, the . settlement  notificationi:inor: any

rder passed. in, putsuance thereof sha& be,dlahla to: ‘he
questioned in any court of law, - = . L ling

(5) Nothing in this section shall be construed——

(i) as entlthng any persor to a ryotwari. pat
for any land in respect of wthh he has uot madc any cla
under SCQthIl 12 ;: Ql’ |

(i) as emgqv\(cnng the appxopriptc >piﬁcer
authonty to reopen any decision made under section 3245

":

21, The land revenue payable to the Governmen
‘for each faski year commencing with. ‘the fasli year m ‘whi
'the jnam estate is'nbtified shall, until a ryotwari se
effected in pursuance of section' 20 has been_ brought in
force in the inam estate, be’ calculated as tollows —

(@) In respeet of any land in an existing.inam estat
held for-the purpose of agriculture not bemg Pprivate lang,
the lan&( r)evexﬁue sh&ll be—: ot

i) where : the’ ‘rent - payable to ‘the " landhol
unmediately before the natified” date has been detcglxlnu? c,_
under the ' Tamil Nadu] Estates Land (Reduction of Rent)

Act, 1947 ((Tamit Nadu] Act XXX of 1947
determmcd “or 14 0 )’ fh@ rent s

PR N

! These words wete substituted for the word ““Madras” by t ;‘_’.
Nadu Adaptation of La.: Cical, 1969. as amendadsb b}t'hg ¥ T&m)!
Nadu Adaptaiion-of-Laws' (Sccond Amendment) Order& 196" ; ;

®Now the Tamil Nadu Government Gazette.
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. (i) where, the rent has not been so determined,
the rent which would have been payable to the landholder
i respect of the fasli year in which the inam estate is
(iii) where no rent wi4S payable, the rent which:
would have been dpayable: to the landholder immediately
before the notified date, by a ryot holding similar land
with.similar advantages, in the neighbourhood :

+Provided ‘that in cases falling under sub-clauses (f)
and (ii), the land revenue in respect of the fasli year in’
which the inam estate is notified shall be the rent due to
the landholder less any payment méde: to him before the
sotified date and authenticated in the prescribed manner ¢

EE LS N SR ¥

T

(b) In respect of other lands in the existing inam

estate and in respect of all lands in the new inam estate, . o
the land ‘revenue payable shall be calculated at such fate ., ...
of'ratés as the Government may, by general or special ;
order, determine. S , . L

CHAPTER 'VI.

DETERMINATION, APPORTIONMENT AND
PAYMENT OF COMPENSATION.

General provisions.

22. The compensation payable in respect of an inam Compensation
estate shall be determined in accordance with the following how determined.

provisions. “

23. The compensation shall be determined for the Compensation
inam estate as a whole, and not separately for cach of the to be determined

. N . for inam estate

mtgtes‘s thereon, | R \ as a wholes
«24'.‘.A's1_mi called the bqsic annual sum shall first be gusic annual

determined in respect of the inam estate. sum,

1 The following proviso was omitted by section 4 of the Tamil
Nadu Tnam Estates (Abolition and Conversion into Ryotwari) Amend=
ment Act, 1966 (Tamil Nadu Act 27 of 1966), which was deemed to
have com@ into force on the 1st January 1964: —

“ provided further that -in cases falling under sub-clausc (ii),
where after the rent has been determined under the Madras Estates
Land .(Reduction of Rent) Act, 1947 (Madras Act XXX of 1947}, .
it is found that the land revenue paid exceeds the rent so determined,
such excess shall be adjusted towards the land revenue payable in
the subsecquent fasli year or years.” ‘ ‘ -
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Componen{
parts of basic
annual sumin

inam e<tate,

Computation of

ryotwari dem-
and and deduc-
tion therefrom,

,serving the inam estate is.shared by him either with the
... Government or with- the landholder of some other inam |

Inam Estates (Abolition and [1963 : T.N. Act i6
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Basic annual sum for inam  estates.

25. The basic’'annual sum shall be the aggregate of the
sums specitied below, less the deductions specified in
section 28 :— S - A
~ + (i) the whole - 6fthe gross annual ryotwari demand /
in respect of all lands in the inam estate in respect of which -
any perso. other than the landholder is entitled to a ryot- '
wari patta, as ascertained under section 26, less the deduc-
tion specified therein.. - - : - - SRR

© (i) the whole of the average net annual miscellaneous -
revenue derived from all other sources in the inam estate -
specified in clause () of section 3, but not including lands
in respect of which the landholder is entitled to ryotwari
patta, as ascertained under section 27.

26. (1) The gross annual ryotwari demand in respeet -
of the lands referred to in clause (i) of section 25, shall be
the total of the ryotwari assessments imposed in pursuance
of a settlement effected vnder section 20 on the lands
occupied by any person other: than the landholder on the
notified date. -

(2) From the gross annual .ryotwari demand as
computed above, there shall be deducted 3-1/3 per cent
of such demand on account of the maintenance of  irriga-
tic ~ works serving the inam estate:

- Provided that no such deduction.shall be made, if-
there is no irrigation work serving the inam estate, or if
the landholder is under no legal obligation to maintain
any such work serving the inam estate: - : :

Provided further that where the obligation of -the
landholder to maintain every one of the irrigation works

estate, the percentage of such deduction shall be reduced
by'such extentas the'Government may deem reasonable, .
PRSI TR A T Jeat e e T 5 B S
I:’.x]u[cmati'on.‘,—;FoiE the pwfpases of sub-saction (1); the:.
eXpression “Tyotwari assessient”, in_ respect of any land
which has been registered as wet at the settlement referred -
toin that sub-section’under an irrigation work belonging
to, constructed or' maintained ‘by or on behalf of the
Government, and which was “liable to psy water-cess
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or any law governing the levy of: such cess in the
ate of Tamil Nadu] for irrigation from the s2id work
Refore the said settlement, shall be taken to be the appro-
ate assessnient determined dn the prescribed manner,
which the land would bear in the absence of facilities for - . ..~ ..... .
ation from the said work, - UL TNTTED
7. The average net annual miscellaneous revenue Computation
from the sources referred to in clause (ii) of section - 25, .of net miscella-

all be the average of the net annual income DEOUS revenue.
ived by the Government from such sources. during
the fasli year commencing on the notified date, if such:
date was - the Ist day of July, or on the 1st day of July-

mmediately succeeding the notified date, if such date was
oot the st day of July and the next fasli year in case
tyotwari settlement is cffected in that year or the next:
two fasli years in nther cases. -

28. From the aggregate of the sums referred to in Assessment' and’

dauses (i)and (ii) of section 25, ascertained as aforesaid, {;’e%‘;%‘*;apﬁfb,e.
there shall be deducted— ; | Jeducted. s .+

(a) the whole of the assessment levied on any land”
‘in ap inam estate under the [Tamil Nadu] Inams
* (Assessment) Act, 1956 (}Tamil Nadu] Act XL of 1956)
“in respect of which land thelandholder is cutitled to a

‘ryotwari patta under section 9;

~ (b) the whole of the jodi, quit-rent or other amouct,
ifzny, of a like nature, payablc annually by the landholder
to the Government; and

......

¢) the whole of thie jodi, kattubadi or other amount,
if any (excluding local cesses and taxes), payable.annually .........., .-
by the - landholder immediately before the notified. date, - LR
to A landholder “of some other inam estate, including the: == =z
Aue, as ascertained in the prescribed manner of what-. ~ 7 %
ver was deliverable in kind annually :

1This éxpression was substituted for the. expression “‘State of

 Madras” by the Tamil Nadu Adaptation of Laws Order, 1969, as

" amended by thé Tamil Madu Adaptation of Laws CSegond Amend-
ment) Order, 1969. - : SR

btituted for the word' * Madras™ by the

s These words were substituted for , S aciniod

| i Nada Adaptation of Laws °Order, 13¢€
/ ' tl;a ‘31ﬂe~'l‘amil'NadupAdaptation of Laws (Second-Amend @ent) Q:der,i

1969,
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.. Provided that the amount deducted :under: :iclauses:
(), . (b) and (o). sba,ll:m 1o, case ¢xceed ond+-half of the: Tet
amount computed in @cgoxﬂancc wnh aectwn 26., broqt

. .‘,:‘ R Een i, ‘f.’- ; .,f.{;;‘;v-.- ha

HE

. k shvpysd g
Aperson deemmed 29, (1) For the Biiosd of segftlons 25‘ 26& nd 24 iéhﬁz
to be landholder person who had, 1mmed1atel}* ‘before the fiotified ' date,
I certaln °”°s'anyr1ght or interest in any landinan inamestateas a
st landholder, shall. be’deemed “to be‘a: landholder‘ofsuch
iwu: .’15 i ‘lnam Gstate. i L Logaiied ; {v P ST e PiliA g: Tkt .;2
N 1 2 ”‘.’““,‘ﬁ{ 3 IR 5 zf i [ ” e
(2) The ryotwaﬂ‘asscssment 1mpoz>ed3 oty falid' thc

mlswllaneous revenus derived from all lands’ it ant inamy

cstate in respect’ of iwhich,:any: lahdholder mentzonedﬁm

sub-section - (1) is. ‘enititled to’ ryotwadri patta ‘undey - any

provision of' this ‘Act;ishall ‘be cxcluded in’ determmmg

the basic annual sumy:it 1 o : - R

e §&1‘.‘; vt ]

Special provxsxon 30. Noththatandnng} anythmg cont;uucd m wctxonb
'&ﬂw m‘ ” — . M L :
lwdsw.,fallinm §t029 o o o ~,‘,:}}{,s s
under seetion 1y (1) the ryotwan aabessmcnt lmpoz.cd ont ‘alll iands‘:

in an inam estate in respect of which any person including

a landholder is cntitled to-u ryotwari patta’ under section

| ll shall be oxcluded in deterxmnmg the hasxc annual sum,}
| ‘ - (ii) the m:swllcmcoua revenue derwcd fmm all
lands in an inam cstate in respect-of which any - person
(other than a landholder) is entitled to a ryotwari patts
under scction Il shall be included in detcrmmmg thg.
basic annual sum.

Sca/e of compensation,
Scale of compen- 31 The total compensatlon payable in respect of anyi
sation except in inam cstate shall, except in the case governcd by section
the case gover-  35-° {o  deter mmed in accordancc with tac follomng-'

;x;d by section ale .

(1) where the b‘mc annual sum does no 0 XC |

Rs. 1,000 —30 times such sum,’ | ’ t % Lch
. (1i)’ where the basicannual sum eJ\UJCdb Rs. ,000 but ’
does  not exceed Rs. 3,000—25 tuncs such sym - of..
Rs. 3(()1 O())O whichever i bls 8reater. . :
ii) where the.basic annual sum exce ds . .

but does not exceed Rs. 20,000--20. times g cuucnRiugaQﬁ?
Rs. 75,000 whichever is greater.
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fiy) where the basic annual sum exceeds ‘Rs. 20,000
pes not cxcecd Rs. 50,000—17% times such sum o1
00,000 whichever is greater. e
whete thé: basic annual sum exceeds - Rs. 50,000:
not exceeds Rs. 1,00,000—13 times such - sum
5,000 whichever is greater. S R

{+i) Where the basic annual sum exceeds Rs. 1,00,000.
.. times such sum or Rs. 15,00,000 whichever is,

Fooments 1o religious, cducational and  charituble:
} institutions. - |
2.%(1) Wherc an inam estatc or part thereof was held Payment  of
liatcly before the notified date by any rcllgious,h;:sgg‘dggga‘;“ L
ieational or charitable institution, the ',,;Govc:*nme‘n.t"compmsaﬁo: to -l
‘pay to the institution cvery yearas a tfasdik allo« jnstitutions. i
# - P . . j P H
———— } i¥
: . ) i
{g) in the casc of an cntire inam ctsate, the basic . .. . suser :
L Lumg . B Pk AT
L b) in the case ofa part of an inam cstate, such - 77 o R
ction of the basicannual sum as may, on a cusleula- SR i o
 the preseribed manner, be ascrited to that part. o ii
11 {2) Where the tasdik allowance so payable is less W

! %an the difference between—- o
(@) the average net annual income derived by
pstitution from all sources in the inam estate or part
#-calculated in the prescribed manner during the five
mplétc fasli years immediately preceding the fashi year L
357 0or during that portion of those fasli year in which i
g inam cstate or part was held by the institution,and i

-, {(b) the income as  caleulated in the prescribed : i
por which the institution may be expected to receive ' i
biti the lands inrespect of whichitisentiled toa ryotwari. i

ta, the deficiency shall be made good to the institution.

the Government every year.

dati e ~ -
% By virtue of section 5 of the Tamil Nadu Inam- Estates, Lease-
‘and Minor Inams (Abolition and Conversion into Ryotwari)
éndment Act, 1975 (Tamil Nadu Act 2 of 1976) the amount of
% compensation determined under Tamil Nadu Act 26 of 1963 fo- an
* jngm estate-as a whole before the date of the publication of the former
Act;in_the Tamil Nadu Governmen: Gazeste shall be re-determined in-
accordance with' the provisions ot Tauul iHudu Act 26 of 1963 as
pfiended by Tamil Nadu Act 2 of 1976. :

e
s
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(3) Allamounts which accrued due to the institution
during the period referred to in clause (a) of sub-section’
(2) shall be taken into account, whether the amounts
were actually collected or not: : -

Provided that the valuein moneyof anything deliverable
in kind to the institution at any time during the period
aforesaid shall, where any price has been fixed by the
Government for the sale of such thing at such time in the
area concerned, be calculated at such price. S

(4) Payment shall be made to the institution under
sub-sections (1) and (2) so long as it exists. =

(5) Nothing contained in this section shall apply
..... - Where any land (not consisting of an entire village or not

s rentl oo, being a part village inam estate) granted on service-
Paatit i tenure to the institution falls under sub-clause (c) of

L0 clause (16) of section 3 of the Estates Land Act or item
’ - (c)ofsub-clause (ii) cf clause (17) of section 2 ofthis Act.

Inamestates or 33, (1) Where an inam estate or part thereof was
g;“ thereof held yo 14 jmmediately before the notified date by an individual

service-hol-

der how deajt (hereinafter in this section referred to as the service-

with.

holder) on condition of rendering service to a religious:
institution, thie individual shall, subject to the provisions
of sub-section (8), be bound to render such service after
the notified date. : . . L :

.. (2) The compensation and interim payment payable
under this Act in respect of part of an inam estate referred
to:in sub-section (1) shall be such portion of the compen-
sation or interim payment, as the case may be, payable for
the inam estate as may, on a calculation in the prescribed
manner, be ascribed to that part.

(3) The Government shall deposit in the office of the
Tribunal the compensation and interim payment payable
under this Act in respect of the said estate or part
thereof: | I

Provided that the Government shall be entitled to
deduct from the amount to be deposited all moneys,
if any, due tc themin repsget of the said estate or part
thercof. ’ o T

~(4) On the making of the deposit under sub-section
(3), the Government shall be deemed to have been comple-
tely discharged in respect of all claims to, or enforceable
arainst, the compensation payable under this Act, ’
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o L B GR A

(5) In respect of any inam estate or part thercof
feried to in sub-section (1), suchamount as the Tribuna]

gay adjudge as the sum payable 88 the service-holder out "
f the compensation or interim payments deposited urider L
“sub-scction (3) shall, notwithstanding anything contained
in this Act, be paid by the Tribunal to the religious institii-
-tion concerned. : IREEEE

: (6) Any sum received by a religious institution under
sub-section (5) shall be invested by the institution in securi- M
fies ‘n tne prescribed manner, for the sole benefit of the o
setvice concerned. , | g

(7) For so long as the service-holder renders the 3
‘service, the religious institution concerned shall pay the "
servicc-holder every ycar— | N i

(i) the income accruing from the investnient made g
under sub-section (6); and -

(i) the amount received by the’ institution in ‘

respect of the interim payment for the year. = & :
(8) (i) Where a service-holder is entitled to a ryotwari ‘f
patta under section 9 in respect of any 1land, he shall have sf

the option—

(a) either to pay to the religious institntion' the
- amount specified in sub-section (9) and on such payment
. the land shall, notwithstanding anything contained in
sub-section (11), be discharged from the condition -of the

service ; or

R AR 20

s
bOPETA SpneBim e Pt P

A
i

(b) to hold the land and continue ‘to render
service subject to the provisions contained in sub-sections
- (D to (7) and (11). R

£

i R e . S5 R

~ (ii) The option referred to in clause (i) shall be exers:
..sed within such period from the notified date and. in

such manner as may be prescribed. =

e

e

(9) The amount referred to in sub-section (8) shall
be twenty times the difference between the fait ‘rent ,in
respect: of such Jand determined in-accordance with' the -
provisions contained in Schedule IT and the land reyenue ‘
- due on such land. ST ;t
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v . (10)-Where - the, service-holder . has exercised his
soption to pay the amount specified in sub-scction (f))-._
the investment made under sub-section (6) and the;ingerim
payments,if any,received by the institution for the period
subsequent to .the date of exercise of such:option, shail

.be the'absolute property oi the institution and the:institu-

tion shall be at liberty to make such ariangement as it

thinks fit for the performance of the service.

o,

©. 7 (11) If the service-holder fails to 1ender the service
the ' prescribed authority shall, after such enquiry and
notice to the service-holder as may be prescribed in this
behalf, notify such failnre in such manner as may be
prescribed. He shall then declare that the investment
made under sub-section (6) and the interim payments,
ifany, 1eceived by the institution for the p:1iod subsequent
to the date of default by the service-holder and the land
for.-which the service-holder was granted 1yotwari patta
in accordance with the provisions of section 9 shall be-
the absoluie property of the institution and the institution
shall be at liberty to make such arrangement as it thinks
fit for the pcrformance of the service, :

| -, .. Explanation I—-For the purposes of this  section
“individual ” means the person who would have held
the inam estate or part thereof if it had not vested in the
Government under this Act.” :

' “Explanation Il.—For the purposes of this section —
... (i) service-holder includes his heirs ;

(ii) non-performance of the service due to illness
or ether temporary disability shall not be deemed to be
failure to render service, provided that the service-holder
makes alternativc arrangements for rendering the service
during the. period of such illness or of other temporary

disability. S

... Explanation IIl—For. the purposes of sub-section
(9 *“land revenue » means the ryotwari assessment inclu-
diag the additional assessment, water-cess and additional -
water-cess. : R
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Determination of  basic  annual sum and  total
compensation,

") (1) The Director shall determine in accordance Determi-

wiin the foregoing provisions— A nation ~*
{ ¢ foregoing p 2 ity
. . . annual
(@) the basic annual sum in respect of an inam gum and
estate ; and total

(b) except in the case governed by section 32, compensation,
also the total compensation payable in respect of sach .
estate, | e

. (2) Any landholder or other person interested may,

L within such time as may be prescribed or such further..

' time as the Director may in his discretion allow, apply -

¥ in writing to the Director for a copy of the data on the .

basis of which he proposes to detcrmine the basic annual
sum.

| (3) On the receipt of such application, the Director .
- shall furnish the data aforesaid to the applicant ; and he §
- shall also, before passing any order under sub-section g
(D), give the applicant a reasonable opportunity of making . ]
his representations in regard thereto, in writing or orally.

(4) A copy of every order passed under sub-section
(1) shall be communicated to every landholder concerned,
and also to every applicant under sub-section (2). . -
. (5) (@) The Director may, at any time, either suo -
motu or on the application of any person, review an order .
- passed by him under sub-section (1) on any one or more, .
of the following grounds, namely :—

- (i) that the said order is vitiated by any clerical -
or arithmetical mistake or error apparent on the face of .-
the record, or | BN

(ii) that subsequent to the passing of the said -
~order, data for the better calculation of the basic annuat
sum have become available, or ' ST

- (iii) that the said order requires to be modified -
in pursuance of the final order of any competent authority
. - or court:

Provided that the Director shall not exercise
his powers under this sub-section in respect of any inam
estale, without giving every landholder concerned, and
every applicant under this sub-sc ction and sub-section (2),
a reasonable opportunity of being heard.
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o (b) A copy of every order passed under this sub-
section shall be communicated to the Board of Revenue*,

v ‘éﬁd also to every landholder concerl}ed, and every applicant
% “under this sub-section and sub-section (2). | -

»

o

i

FERIRE ... (6) Any . person  deeming himself aggrieVed

by;an order made under sub-section (1) or sub-section (5)

may, within three months from the date of the order or -

such further time as the Board of Revenue* may in its
diseretion allow, appeal to the Board; and the Board
shall,-after giving the applicant a reasonable opportunity

of"being heard, pass such orders on the appeal ‘as it thinks

B o
fiter L.

[

(7) The Board of Revenue* may also in its discretion, -

at any time, either suo motu or on the application of any

person, call for and examine the record of any order passed,

or proceeding taken, by the Director under this section,

for the purpose of satisfying itself as to the legality, regu-
larity: or: propriety of such order or proceeding and pass

such order in reference thereto as it thinks fit:

- Provided that the basic annual sum or the togsl
COMYPRNSAON PR in respent of 20y indm estate shal?
not Do alteeed By the Boand without giving every land-

or vonverned  and every person who has made an

application under sub-section (2) a reasonable opportunity

oftbeing heard}, '

- (®) Notwithstandirgg anything contained in sﬁb-
section '(6), or sub-section (7), the Board of Revenue*

may, on application made to it by the Director or by any"

other person in that behalf, review any order passed b
it under: sub~section (6) or sub-section (7) if'itpis ofthi

-

*By virtue of section 10 (1) of the Tamil Nadu Board of Revenye

Abolition Act, 1980 (Tamil Nadu Act 36 of 1980 any ref
‘ _ o )), any reference to
the Board G‘f Revenue shall te deemed to be a reference to the Stgtc
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a that the said order is vitiated by an crror in the
on a point of law or by a2 mistake and may make
% order on the application as it thinks fit :

Provided that no application for review shall be
ted by the Board of Revenue* Without previous notice
very landholder concerned, and the applicant, to
¢ them to appear and be heard in support of the
der 3 review of which is applied for.

(9) No order passed by the Director under sub-
on (1) or sub-section (5) shall be liable to be cancelled
modified except by the Board of Revenue* as aforesaid;

d no order passed by the *Board of Revenue undcr
sections (6), (7) or (8) shall be liable to be cancelled
modified by the Government or any other authority.

Manner of payment.

35, The compensation payable to any person under Compen-
s Act and the sums payable to any religious, educational sation,
charitable institution under sub-sections (1) ard (2) gﬁdt‘: be

section 32, may be paid in such form and monner, and prescribed
h time or times, anc. in one or more instalments, manner.

m:iy be prescrlbcd
Deposit and apportionment of compensation.

'36. (1) The Government shall deposit in the office of Compen- . ..iu
Tribunal, the compensation in respect of each inam a““,’;gﬁff”:
te as ﬁnally determined under section 34, in such form tedin =~

d manner, and at such time or times and in one or more office of
ments, as May be prescribed : ' nbunal

rovided that the Government shall be entltled to
duct from the amount to be deposited— L
(a) all moneys, if any, still remaining- due to

M -
(1) in respect of quit-rent, jodi or other dues of

hkc nature, Or
(ii) in respect of any claim which was secured
mmediately before the notified date by a mortgage of,
charge on, the inam estate or any portion thereof; -

*RBy virtue of section 10 (1) of the Tamil Nadu Board of Revenue
Abohnon Act, 1980 (Tamil Nadu Act 36 of 1980) any reference to
the Board of Revenue shall be deemed to be « seference ta the State

snment,
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-' " (b) the whole or any portion of the rents and excess’ -

- golestions referred to in the proviso to sub-section .(3),
of section 45 which ¢annot be adjusted by deduction under’
the said sub-scetion ; and P

o (e all infetim payment’é deposited unders
section (5) of section 45 in excess of the amounts finally.

found 'to be-payable under that section :

- Provided further that where the total amount of
the compensation payable in respect of any inam estate
stands altered after ‘the deposit referred to above has,
alrecady been made, the Government may deposit the
difference or withdraw the same from the deposit, already
made ‘or otherwise adjust the same in such manner and,
at such time or times, as may be prescribed, and the pro-

- visions of sections 37 to 44 and of sections 46 and 47 shall
apply to the amount finally under deposit, and to this
~extent the Tribunal or the Special Appellate Tribunal,
Qg the case may be, shall be competent (o revise its orders,
vits o ifuny, already passed, SO -

R T
08 Liees |

SRt 2 () On the making of such deposit, the Government .

""*"*"shall be deemed to have been completely discharged ir

respev. of all claims to, or enforceable against, the com-
pensation aforesaid, | | ,,

Claims tomeym .37+ (1) Every person who makes a claim to, or enforce-
mado within:«iAble against, the compensation deposited under;any of ;.
six months, sk oth¢'provisions of this Act or any portion thereof, including
g the principal or any other landholder, members of -his .
somees tamily claiming any portion of such compensation, whether.
by way of a share or by way of maintenance or otherwise
and creditors, whether their debts are secured ‘or not.
shall apply to the Tribunal within six months’»?frb‘m’the"‘U
date on which the amount was deposited or within such
further time not exceeding three months as the Tribunal:;
may, in its discretion, allow, -~ . E

SEEEERE 3T BRIV S

t5(2) Every claim to, or enforceable against, the com.
pepsation orany portion thereof which is not' mauéio’ the
Tyibunal witkin the time alJrcsaid.shall,.«. R TR R ae Y
:,4;;‘( ";~_- f P i:.:’;ip: o N T oLty \\{"‘
w1 - (ipen so far as ibrelates to'the "amount paid" K ik
Tribanal urder-section™4§ ;or =~ P, y’*t'be

Chvsoaer, )
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© (1) subject to che provisions of section 51, in so far as
‘it relates to the amouunt in respect ol which an order for
payment has been made by the Tribunci or the Special
Appellate Tribunal in {avour of any person,

.cease to ve enforceable.

38. The Tribunal shall, after giving notice tc all persop< Duty of
who have applied under section 37and to any oth. .~ whom 1ribunal.
1t considers to be interested, make inquiryinto the validity-
of the claimsreceived by it, 2nd determine ths perscns who,
in its opinion, are entitled to the compensation deposited
:and the amount to which each oi ihem isentitled. '

~39. (1) As a prelimipary to such determination, the Tri- Compen-
‘bunal shallapportion the compensation among the princi- $3toB to

pal landhold:r and any other persons whose rights or t,-g,,iﬁ"?,;
interestsin the inam estates siand transferred to the Govern- Tribunal.
ment under clause (b)of section 3, or cease and determine

under clause (¢) of section 3, including persons who are

-entitled to be maintained from the inam estate and jts |
.income, as far as possible, in iccordance with the value

of their respective interes(s in the inam estate, .

" (2) The value of those intercsts shall be ascertained—

. (@) inthe case of the impartible inam estates referr2d
-to insection 40, in accordance with the provisions contained
in that section and in such rules,not inconsistent with that S
-section,as may be made by the Government ia this behalf; :

.and '
(b) in the case of otherinam estates, in accordance
‘with such rules as may be niade by the Government in

this behalf.
Apportion-

40. (1) Inthe case of animpartible inom estate which had y
to. be regarded as the property of a joint Hindu tfamily ?ﬁgnéals%
for the purpose of ascertéining the svccession thereto of certain -
immediately before the notified date, the following provisions impartible
‘ §oJ .+ . inam
shavlly apply. | inam
. (2) The Tribunal shall détermine the aggregate com-
pensation payable to all the following nersons, considered
as a single group :— : S
#°7 (@) the principallandholder and his legitimate sons,
andsons-and grzat-grandsons in the male line living or/in
the womb on the nctified date, including sons, grandsons
“and ' great-grandsons adopted before such date (who are
sreinafter called -~ ““ sharers ”): and |

-

Ve TIE TIE N
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(b) other persons wko, immedisiely before the notified
date were entitled to maintenance out of the estate and
its income either under section 9 or 12 of the Y Tamil Nadu],
Impartible Estates Act, 1904 (}{Tamil Nadu] Act 11 0f1904),
or under any decree or order of a Court, award, or other
instrument in writing or contract or family arrangement
which is binding on the principai landholder (who are
hereinafter called °¢ maintenance-holders”): »

Provided that no such mainienance-holder shall b:
entitlec to auy portion of the aggregate compensation

aforesaid, if, bofore the notified date, bis claim for main-

tenance or the claim of his branch of the family for main-
tenance, has been settled or discharged in full.

. (3) The Tribunalshall next determine which creditors,,
if any, are lawfully enutled to have their debts paid from
and out of the essets of the impartible inam estate and
the amount to which each of them is so entitled ; and only
the remainder of the eggregate compensation shall be

divisible amonyg che sharers end. mainenance-holders as.

Pereimafter provided.

(4) The portion of the aggregate compensation afore-

seid payibie to the maintenance-holders shall be deter-
mined by the Tribunal and notwithstanding any arrange-

ment already made in respect of maintenance whether by

a decree or order of a Court, award or other instrument in
writing or contract or family arrangement, such portion
shell not excecd one-fifth of the remainder referred to
insyb-secticn (3), exceptin the case referred to inthe second
proviso to sub-section (2) of section 42,

"(5) (@) The Tribunal skall, in determining the amount
of compensation payable to the maintenanca-holders and.
appertioning the same among them, have regard, asfar as
possible, to the following considerations, namely :—

(i) the compensation peyable in respect of the
inam estate ;

(ii) tne number of persons to be maintained cut of
that estate ;

(iii) the nearness of rela tionship of the person claim-
ing to be maintained ;

' These words were substituted for the word * Madras >’ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by tne
Famil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

B SRR A e k. bt
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(iv) the other sources of income of the claimant ; and

* (v) the circumstances of the family of the claimant.

{») For the purpose of securing—

(i) that the amount of compensation payable to the
yenance-nolders does not excesd the limit specified ia
ion (4) ; and :

itab(l!;) tt)ba}* the same is apportioned among them on an
4t asis,

Tribunal chall have power, wherever necessary, to
pen any arrangement already made in respect of main-
nce,whether by a decree or order of a Court, award, or
er insttument in writing, or contract or family arrange-
nt.

_(6) The balance of the aggregaie compensation shall
e divided among the sharers, asif they owned such balance
joint Hindu family and a partition therecf had been
cted among them on the notified date.

. After the compensation has been apportioned am>ng Claims of
persons referred to in sub-section (1) of section 39, or creditors
ere it is more convenient so to do pending such appor-
nment, the Tribunal shall take into consideration.the
lications of the creditors other than those dealt with in
section (3) of section 40, and decide the amount to
h- each sucn creditor is entitled' and the person
ons out of whose chare or shares of the compensation
ch amount should be paid.

42, (1) Every maintenance-holder entitled to a portion Grant or ryot-

. . , . wari patta to.
the compensation under section 40 sballalso be entitled 771 P222 -0

the grant of a ryotwari patta in respect of a portion of hoigers in
be lands referred to in section 9. certain
fmpartible

(2) The Tribunal shall determine the total exient of 4™ estates.
$e lands in respect of which ryotwari pattas mey be granted '
o the maintenance-holders and divide the same among
themand in doing sc, the Tribunal shall, unless for rcasons
secorded in writing it considers that it is inappropriate to do
o, have 1egard to the considerations set forth in sub-section
of sectioft 40 and the manner in which the compensation
yable to the maintenance-holders has been or may be
woortioned among them under that sub-section *

o

g i e ek, At 3T
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Certain
Cstates to
be treated

', as imparti-
5 bleinam

:7." estates for

Devolution
of interest
in compen-
sation.

- the inam estats.

Provided that the total extent of the lands granted to al
such maintenance-hclders shall not exceed one-fifth of the
extent of the lands in respect of which ryotwari ratta may
be granted under section 9 :

Provided further that where it is found to be incon-
venicnt or impraciicable to %rant any such lands, or to
grant any such lands to the full extent tc which the mainte-
nance-holder may be regarded as entitled, whether on the
ground that such a graut willresult in the creation of an
wnzconomic holding or for any other reason, the shsre of
the compensation awarded *o the maintenancesholder may
be increased by such amount as the Tribunal may consider
reasonable. :

(3) The lands in respect of which ryotwari patta may
be granted under section 9, after excluding any lands which

may be granted to maintenance-holders under sub-section

(2), shall be divided among the sharers, as if they owned
such lands, as a joint Hindu family and a partition thereof

had been effected among them on the notified date.

43, Where the power of the land-bolder to alienate any
property in an inam estate is restricted whetbher by the
terms of the grant or otherwise, the provisions of this Act
relating to the payment and apportionment of compen-
setion in respect of impartible inam estates shall, so far

... as, may be and subject to such rules as may be made by the.
- Government -in this behalf, apply to the payment and

apportionment of the compensation payable in respect of

44, Where it is alleged that ghe interest of any persbn ,

entitled to receive payment of #ny portion of the compen-
sation has devolved on any other person or persons,
whether by act of parties or by operation of laW,_theTri:
bunal shall determine whether there bas bzen any devolu-
tion of the interest, and if so, on whom it has devolved. -
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CHAPTER VII
INTERIM PAYM,BNTS.

45. (1) The provisions of this section shall apply in every Interim

not governed by scction 32. payments te
principal land-

P _ I o . holder and
(2) After the notified date and until the compensation others,

finally determined and deposited in pursuance of this
Act, interim payments shall be made by the Government
very fashi year prior to the fasli year in which the said
deposit is made, to the principal landholder and to the
Other ‘persons referred to in sub-section (1) of section 39 as
ollows +—

(3) In respect of the fasli year in which the inam estate

s notified they shall together be entiiled to such amount as

the Government may, on a rough calculation, determine
the basic annual sum referred to in section 24 :

~ Provided that the rents, if any, collected before the
notified date by the landholder from the ryots in raspect of
e fasli year aforesaid fand in the case of an existing inam
estate in respect of which the rate of 1ent has been deter-
mined before the notified date under the 2[Tamil Nadu]
tates Land (Reduction of Rent) Act, 1947 (}[Tamil Nadu]
Act XXX of 1947), also any amoun: collected by him from
the ryots in excess of the rent so determined],and outstand-

g to ke credit of the ryots on the fitst day of that fasli
year, shall be dedvcted.

- ¥ This sxpression was substituted for the expression ‘‘and in the
case of zn existing inam estate, also any amount collected by him
from the ryots in excess of the rent determined under the Madras
Estates Lzand (Reduction of Rent) Act, 1947 (Madras Act XXX of
1947) ’, By section 5 (i) of the Tamil Nadu Inam Estates (Abolition
and Conversion into Ryotwari) Amendment Act, 1966 (Tamil Nadu
Act 27 of 1966), which was deemed to have come into force on the
st Janusry 1964.

2 Tﬁgg,e_ words were substituted for the word * Madras® by the
Tamil Nzdu Adaptation of Laws Order, 1969, as amenaed by the Tamit
du A¢zptation of Laws (Second Amendment) Order, 1946,

A ¥ bR
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[ Epplanation.—In the case of an existing inam estate
in respect of which the rate of rent has been determined
before the notified date under the 2[Tamil Nadu] Estates
Land (Reduction of Rent) Act, 1947 (3[Tamil Nadu] Act
XXX of 1947), any amount collected by the Government
on behalf of the landholder as rent from the ryotsin
excess of the rent so determined and paid to the land-
holder shall, for the purposes of this sub-section, be
deemed to be an amount collected by the landholder.}

(4) In respect of each subseauent fasli year, they shall
together be entitled to the amount estimated under sub-
section (3) to be the basic annual sum, unless data for the
better calcujation thereof have since become available, in
which case the amount to be paid shall be revised by the
Government with reference to such data : '

Provided that if, for any reason, the whole or any
portion of the rents and excess collections referred” to in
the proviso to sub-section (3) was not deductcd in
oursuance of that proviso, the amount remaining unde-
ducted shall be deducted from the amount payable under
this sub-section, L

(5) The Government shall deposit all such amounts
in the ofice of the Tribunal and the Tribunal shall, dfter
such inquiry, ir any, as it thinks fit, apportion the amounts
among the principal landholder and the other persons
referred to in sub-section (2), as far as possible in accordance
with the value of their respective interests,

1 Thie explan_ation was subsjcituted for the following explanation
by section 5 (ji) of the Tamil Nadu Inam Estates (Abolition and
Conversion into Ryotwari) Amendment Act, 1966 (Tamil Nadu Act
27 of 1966), which was deemed to have come into force on 'the 1st
January 1964 :— P

“Explanation.—Any amount collected by the Government on
behalf of the landholder as rent from the ryots in excess of the rent
determined undcr the Madras Estates Land (Reduction of Rent)
Act, 1947 (Madras Act XXX of 1847) and paid to the landholder
shall, for the purnoses of this suB-section, be deemed to be an
amount collected by the Jandholder.”

* These words were sobstituted for the word “Madras™ by 1he
Tamil Nadu Adaprznon of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.
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~(6) On the making of such a deposit, the Government
‘shall be deemed to have been completely discharged
‘1 respect of all claims to, or enforceable against, the
-amount so deposited.

3

(7) (a) After the compensation has been finally
determined, the Government shall ascertain the aggregate
interim payment which would have been due in respect
of the inam estate under sub-sections (3) and (4) for the
fasli years concerned if the basic annual sum as finally
determined had been adopted instead of the basic annual
sum as roughly estimated.

(b) If the aggregate interim payment thus deter-
mined exceeds the aggregate amounts already deposited
~under sub-section (5) the balance with interest thereon
at three per cent per annum shall be deposited by the
Government in the office of the Tribunal.

(c) If the aggregate interim payment determined
under clause (a) is less than the aggregate amount already
deposited under sub-section (5), the excess amount depo-
sited shall be deducted by the Government from ihe
amount of compensation finally determined and the
balance shall be deposited in the office of the Tribunui.

8) No interim payment made under this section
shall be deemed to constitute any part of the compen.
sation which the Government are liable to ~deposu under
sub-section (1) of section 36 or to any extent to be in

Jiew of such compensation.

(9) The Tribunal shall revise the 31?901't103?3nﬁ‘nt
of the interim payments with reference to the a ggregate
interim payments as finally determined by the Government
! :1 sub-section (7) on the basis that each of the persons
un,ell'd to receive any portion of the interim pavments
. emlltl % entitled separately to the same share of the said

sha ‘,;tp interim payments as the share of the compensa-
e which he is finally held to be entitled under scction
tion tXn excess payment disclosed by such revision shail
39. y he Tribunal, with interest thercon at

i b t 1 ISR tae
:’ﬁe‘ieggff&t ger annum from the compensation payable

to the person concerned.
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Appeals.

CHAPTER VIIL.
APPEALS,

46. (1) Against any decision of the Tribunal under sub-
section (Z)of section 12,and sections 38 to 45, the Govern-
ment may within six months from the date of the decision
and any person aggrieved by such decision may within
three months from the date of such decision appeal to a
Special Appellate Tribunal consisting of two Judges of
the High Court nominated from time to time by the Chief

o
Justice in that behalf ::

Provided that the Special Appellate Tribunal--may,
in its discretion, allow further time not exceeding threc
months for the filing of .such appeal. , -

(2) The members of the ‘Special Appellate Tribunal
shall hear the appeal on all points, whether of law or of
fact. Where on any.sugh point or ‘points.the. members
are divided in their opinion, they shall state the point
or points on which they are so divided and such point
or points together with their opinions thereon, shall then
be 1aid vcfore one or more Judges nominated for the
purpos: by the Chief Justice and such Judge or Judges

shall Licar the appea] in‘so far as it relates to such poing -

or points, and ci each such point, the decision of the.
majority of the Judges who have heard the appeal including,
those who firsi heard jt shal} be degmed to be the decision,

of the Special Appellate Tribunal,

(3) Y The Special Appellate Tribunal shall, subject
to the provisions of section 72-A] have the same powers
as arc vested ina Civil Court under the Code of Civil
Proccdure, 1908 (Central Act V of 1908), when trying
a suit or when hearing an appeal. :

‘ (4) The decision of the Special Appe:llate Tribunab
anda subject to such dec:sion, the decisicn of the Tribunzi

. q- ~ s
st be mnoi
Dinm? [N S N

1 This expression was substituted #i ‘

] 1Y or the expressi ¢
Special Appellate Tribunal shall” by scction 2(5) of ?1?3 Tgn?i?
Nadu Illlizn’E‘E.Sfa(CS and Minor Inams (Abolition and Conversion
into Ryouwari) Amencmen: Act, 1975 (Tamil Nadu Act 22 of 1975)




{8} Every decision of the Special Appellate Tribunal:
sabject to such decision, every decision of the Tribunal:
 be binding on all persons claiming an interest in.
inam estate notwithstanding that any such person:
aot preferred any application or filed any statement
adduced any evidence or appeared or participated:
any proceeding before the *[ribunal or toe Special
Hate Tribunal, as the case may be.

7. (1) In cases of apportionment of the compen-
a apong the parsens 1eferred to in section 39 and of
appertionment cf the interim payments among the
ns referred to in section 45, the jurisdiciion of the
irzl and the Special Appellate Tribunal shall be
#ed to the apportionment as such and neither the
unal nor the Special Appellate Tribunal shall have
ssdiction to go into the question of the correctness o.
determination or the adequacy of the compensation
of the interim payments, as the case may be.

{2) In cases falling under section 42, the jurisdiction:
the Tribunal, and i cases of appeal from the order

er section 12, the jurisdiction of the Special Appellute

ghunal, shall be limiicd to the division of the lands in

speet of which ryotwari patta may be granted under

jon 9 ard neither the Tribunalnor the Special Appellate
ibunal skall have jurisdiction to go into the question:
the correctness of the order under section ]2.

- Explanation.— For the removal of doubts, it is hercby

dared that nothing in this section shall be construed

fimit tke jurisdiction of the Tribunal when hearing an

weal unger sub-section (2) of section 12 or of the Special

Lwellate Tribunal when hearing an appeal under sub- -
tion (1) of section 46 from the decision of the Tribunal

der sub-section (2) of section 12.

All nayments made out of the compensution de-
éived in the office of the Tribunal under section 30 ¢ sall
made by it inaccordance with its orders and decisions

NP I ; e d A
bect to the modifications, if any, made on ap} >l undel
] 0]'1 46-

.N Act 20] , Inam Estates (Abolition and
“ Conversion into Ryotwari)
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Interim
payments
to institutions

“be deducted from the amount pavable under this claose,

“Famil Madu Adaptation of 3aws (Second Amendment) Qrder,_l969

49 . (1) 1n cases governed by section 32, after the notified:
date and before the sums payable to the religious, educa
"tional c¢r charitable institutions concerned under su
sections (1) and (2) of that section have been. finally dete
miner, the Government shall pay to the institution—

(a) in respect of the fasli year in which the ina
estate is notified, such sums as they may, oa a roug
calculation, determine to be payable to the institutio
under sub-sections (1) and (2) of section 32:

Provided that the rents, if any, collected befo
the notified date by the institution from the ryots in respect:
of the fasli year aforesaid '[and in the case of an existing:
inam estate in respect of which the rate of rent has been:
determired before the notified date under the *[Tamil
Nadu] Estates Land (Reduction of Rent) Act, 1947(*(Tamil
Nadu] Act XXX of 1947), also any amount collected b
it from the ryots in excess of the rent so determinetl] an
outstanding to the credit of the ryots on the first day o

that fasli year shall be deducted ;

(b) in respect of each subsequent fasli year, the,
sums determnined under clause (¢), unless data for the’
better calculation thereof have since become available,
in which case the sums to be paid shall be revised by the’
Government with reference to such data : ‘ p

P.rovided that if, for any reason, the whole or a.nyE
portion cf the rents and excess collection referred to in‘
the proviso to clause (@) was not deducted in pursuance-
of that proviso, the amount remaining undeducted shall’

1This expression was substituted for the expression ‘and in
the case of an existing inam estate also any amount collected by it
from the ryots in excess of the Tent determined undel the Madras
Estates Land (Reduetion of Rent) Act, 1947 (Madras Act XXX
of 1947)” by scction 6 (i) of the T>mil Nadu Inam_Estates (Aboli-
tion and Conversion into Ryotwari) Amendment Act, 1966 (Tamil
Nadu Act 27 of 1966), which was deemed to have come into force;
on the 1st January 1964, =

> These words were substituted for the word ‘“Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
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After the sums payable to the institution under
Bsections (1) and (2) of section 32 have been finally
emiined, all interim payments made to the institution
er sub-section (1)  of this section together with
rents, if any, collected by itybefore the notified date
d in the case of an existing“inam estate in respect of
the rate of rent has been determined tefore the
d date urder the *[Tamil Nadu] Estztes Land
ction of Rent) Act, 1947 (3][Tamil Nadu] Act XXX
47), also any amount collected by it from the ryots in
ess of the rent 50 determined] and outstanding to the
reait of the rycts on the first day of the fasli year in which
¥+~ inam estate is notified shall be adjusted towards the
sums so determined ; and any deficiency shall be maac
-good to the institution by the Government and any excess
:shall be deducted frcm the sums payable to it by the
overnment in any subsequent fasli year or years.

(3) The deductions made under sub-section (1) shall
~not exceed 25 per cent ¢f the amouvnt determined to be
payable to the institution for the fasli year concerned and
any balance in excess thereof which remains uvnadjusted
under sub-section (2) shall be dedvcted in annual instal-
ments from the aggregate sum payable to the institution
under sub-sections (1) and (2) of section 32 as finally
determined in amounts nct exceeding 25 per cent of the
sum so payable for the fasli year concerned.

1 This expression was st bstitnted for the expressior *and in
+he case of an exiSting inam estate wisv any amount collected
by it from the ryos in excess of the rent determired under the
“Madras Estates Land (Reduction of Rent) Act, 1947 (Madras
~ Act XXX of 1947)” by section 6 (i) of the Yamil Nadu Inam
Estates (Abolition and Comnversion into Ryotwari) Amendment
Act, 1966 (Tamil Nadu Act 27 of 1966), which was deemed 10
have come into force on the st January 1964,

for the word * Madras”™ hv the
cwt Lrcer 19A2, 20 zrramper o 12
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‘Tamil Nadu Adaptotion of Laws Order,1969,as amended bv the Tamil,

1 [Explanation.—For the purvoses of this section, im
the case of an existing inam estate in respect of which ths?
rate of rent has been determined before the notified date;
under the ?[Tamil Nadu] Estates Land (Reduction nf Ren¢
Act, 1947 (*[Tamil Nadu] Act XXX of 1947), any amount
collected by the Government on behalf of the institution as’
rent from the ryots in excess of the rent so determined and;
paid to the institution shall be deemed to be an amount:
collecied by the institution,] S

50. Every person in whose favour an order for payment;
has been made by the Tribunal shall make an application
for payment within three months from the date of = such
order : | Lo :

Provided that the Tribunal may, within such. further
time not exceeding six months as it may in its discretion
allow, admit a claim preferred after the period of three
months aforesaid if it is satisfied that the claimant had
sufficient cause for not preferring the claim within that
pericd :

Provided further that, where an appeal has been
filed before the Special Appellate Tribunal against the
said order for payment, the aioresaid period of three months
shall be reckoned from the date of the decision of the Special-
Appellate Tribunal on the appeal

This explanation was substituted for the following explanation by
section 6 (i1) of the Tamil Nadu Inam Estates (Abolition and Conver
sion into Ryotwari) Amendment Act, 1966 (Tamil Nadu Act 27 of
cl)g 61 966), which was deemed to have come into force on the 1st J anuary

4 —

*Explanation.—For the purposes of this section, in the case of an
existing inam esiate, any amount collected by the Government on.
behalf of the insiitution as rent from the ryots in excess of the rent
determined under the Madras Estates Land (Reduction of Rent) Act,
1947 (Madras Act XXX of 1947) and paid to the institution shall
be deemed to be an amount collected by the institution. *

? These words were substituted for the word * Madras ” by the-

Nadu Adaptation of Laws (Secoxg Amendment) Qrder, 1969,
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r¢ unpeid and with referencedo which no claim has
pade within the time specified in sub-sectior (1) of
» 37 or in sub-section (4) of seciion 57, as the case
be, or no application for payment has been made
ethe tine specified in section 30 ; and

I all amounts deposited as aforesaid and remeining
fid after the expiry of 2 pericd of six months from the
the disposal of the application under section 50 ;

be withdrawn by the Tribunal and deposited in the
irict Court having jurisdicion 2ver the inam estate
ned inthenaimme of the inam estate or, as the
may be, in the name of the person or persons
fhose favour an order for payment has been made
Tribunal or the Special Appellate Tribunal.

QZ)AH amounts deposited by the Tribunalin the District
it under sub-section (1) shall be dealt with by the Dist-
# Court in accordance with such rules as may be made

y the Govermment in this behalf.

) Bvery person who makes a claim to, or enforceable
ast, any amount held in deposit under sub-section (1)
pply to the District Court inthe prescribed form
forth' his claim.

4) The District Court shall, after giving notice to all
ns who have applied under sub-section (3) and to
thers whom it considers to be interested, make en-
nto’ithe wvalidity of the claims received by it and
ct'to the provisions of sub-section (5) detcrmine the
ns who are entitled to the amount held in deposit
the amount to which each of them is entitlec..

{Q"’Eﬁ‘er}; order for payment made by the Tribunal or
Special Appellate Tribunal in favour of any person
afl be" binding on the Disirict Court.

.N. Act 26] Inam Estates (Abolition and

All amounts deposited in the office of the Tribu- Unclaimed and
t sub« section (1) of section 36, sub-secti ns () ;‘;}S&&?sted

of section 45. or sub-section (2) of section 57 21d Jouii witn.
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52. Any sum representing the wbole or any portion ;
of the rents and excess collections referred to in clause (b).,
of the first proviso to sub-section (1) of section 36
which cannot be adjusted by deduction under the said
clause shall be recoverable as if it were an arrear of land
revenue.

53. Where any payment made to any person is subse-
guently found to be not due to him or to be in excess of .
the amounts due to him, the amount whiciiis found to be not -
due or which it inexcess, as the case may be, with.
inierest thereon at three percent per annum Or any.
portion thereof, which cannot be otherwise adjusted by
deduction from any amounts due to such person, shall be
recoverable as if it were an arrear of land revenue. »

54. If any amount has been paid to any person under this. -
Act in pursuance of a notification issued under sub-section :
(4) of secticn 1 and if such notification is subsequently
quashed by order of Court, or cancelled by the Govern-.
ment, the amount so paid, with interest thereon at three
per cent per anaum, shall be recoverable as if it were an .
arrear of land revenue. L

i

55. (1) If, in an -inam estate notified under this Aect, a
darmila inamdar has collected any amount by.way of rent
or miscellaneous revenue in respect of the portion of the,
inam estate comprising his darmila inam for the fasli year;
in which the inam estate is notified and for any subse-.
quent fasli years, then, such amount, together with interest
thereon at three par cent per annum, shall be . recoverable
as if it were an arrear of land revenue. . DT

(2) If, in respect of the said fasli years, any .person - is-
liable to pay land revenue or miscellaneous revenue under.
this Act to the Government, the amounts paid by him to the
Jarmila inamdar shall be as,ju sted towards such liability.

Explanation.—Any amount collected by the Government
onbehalfofthe darmila inamdar in respect of the portion
of the inem estate comprising his darmila inam by way o
rent or misoellaneous revenue and paid to him shall be -
deemed to bo an amount collected by him.




CHAPTER IX

MISCELLANEOUS.
-

glified date uander the ~{ranul Nadu] Estates

atitled to collect] any reni which accried due to bim from
“any ryot before, and is outstanding on, that date ; but
the manager appointed vnder section 6 shall be entitled co
“ecllect allsuch rent and any interest payable thereon together
with any costs which may have been decreed, asifthey were
rrears of land revenue ; and there shall be paid to the
fandholder all amounts so collected after deducting (@) ten
per cent thereof on account cof collection charges, (b) the
“arrears of quit-rent, jodi or other amount, if any, of a like
‘pature due from the land holder to the Government, and
(e)the rent, if any, collected before the notificd date by the
landholder from the ryots in rzspect of the fasli year in
ich the inam :sstatz is notified uader this Act and any
‘amount collected by ihe landholder from the rycts in excess
‘of the ;ent determined 3[before the notified date] undar tke
‘Tamil Nodu] Estates Land (Reduction of Rent) Act, 1947
‘([Tamil Nadu] Act XXX of 1947), and ouvtstanding to the
credit of the ryots on the first dayof the fasli year :

i

1 These words, brackets and figures were substituted for the words
“In the case of an existing inam estate, after the notified date, the
landholder shall not be entitled to collect ** by section 7 (i) (a) of the

Tamil Nadu Inam Estates (Abolition and Conversion into Ryotwari)
Amendment Act, 1966 (Tamil Nadu Act 27 of 1966), which was deemed

~to have come into force on the 1st January 1964. ,

2 These words were substituted for the word ** Madras > by the Tamil
Nadu Adaptation of Laws Order, 1969, as amended by : he Tamil Nadu
Adaptation of Laws (Second Amendment) Order, 1969.

8 These words were inserted by section 7 (i) (0) of the Tamil Nadu
Inam Estates (Abolition and Conversion into Ryotwari) Amendment
Act, 1566 (Tamil Nadu Act 27 of 1966}, which was deemed to have

come into foroe on the 1st January 1964.

T.N. Act 20] Inagm Estates {Abolition and
Conversion inte Ryotwari)

3 -~ » . . . R
"5, (1) ![In the case of an existing inam esta.€ in respect Collection
{ which the rate of rent has been determined befoie the of arrears of
0L Land rent which
{Reduction of Rent) Act, 1947(3[Tamil Nadu] Act XXX of 3%rued
947), the landholdcr shall not, after the notified date, be notified date,

b
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“excess of the rent dstermined 3[befere the notified date] under

‘Rent) Act, 1947 (Madras Act XXX of 1947) :

~ofthatdate, or

e

o

Inam Estates (Abolition and [1963 : T.N het
Conversion into Ryotwari)

1[ Nk * * * % * 1

Explanation ®[I].—Any amount collectcd by the Govern-
ment on behalf of the landhoelder as vent from the ryots In

‘the 4[Tami! Nedt] Estates Land rReduction ¢f Rent) Act,
1947 (¢{Tamil Nadi] Act XXX ¢ 1947) and paid to the |
landhelder shali, for the purpeses of this sub-section, be
deemed to be an amount cclleciec by the lanclhcicer.

2[Explanation IT— For the removal of decubts, it is.
hereby declured thet nothing in this s b-secticn stall be |
construed os reviving any claim for arrears of rent forfasli -
year 1356 end prior fasli years, if st.ch claimis tarred by
limitation vnder any law for the time beingin forca.}

1 The following provisos were omitted by section 7 (i) (¢) of the
Tamil Nadu Inam Estates (Abolition and Conversion into Ryotwari)
Amendment Act, 1966 (Tamil Nadu Act 27 of 1966), which was deemed
to have come into force on the 1st January 1964 :—

“Provide ! that any such rent, which accrued due in respect of
the fasli year 1356 and earlier fuslis, shall be reduced on t he basis that
the landholder is entitled in respect of each «f those faslis only to the
rent as determined under the Madras Estutes Land (Reduction of

Provided further that where the ryot— :
(a) has paid before the notified date or pays within two years

(b) where the rate of rent for the land has not been fixed under
the Madras Estates Land (Reduction of Rent) Act, 1947 ( Madras Act
XXX of 1947) before the notified date, pays within two years of the -
date on which such rates of rent are fixed under that Act,

1he rent due for the fasli years 135€ and 1357 and any int erest payable
. »reon together with any costs which may have beendecreed, then, .1i
arrears of rent due from suchryot in respect of all prior fasli years,
including interest and costs, if any, shall be deemed to have been
completely discharged .” DEER,

2 The explanation-to sub-section (2) of section 56 was numbered as
explanation I of that sub-section and this explanation was added b
section 7 (i) (/) of the Tamil Nadu Inam Estates (Abolition and Con.
version into Ryotwari) Amendment Act, 1966 (Tamil Nadu Act 27 of
1966), which was deeme:! to have come into force onthe 1st January
1964. ‘¢ ;

* These words were inserted by section 7 (i) (d) (1) of the Tamil Nady
Inam Estates (Abolition and Conversion into Ryotwari) Amendment
Act, 1966 (Tamil Nadu Act 27 of 1966), which was deemed to have
come into force on the Ist January 1564. L

¢ These words were sutstituted for the word ““ Madras” b .
Tamil Nadu Adapration of Laws Order, 1969, as amenc?:d b; 3}: |
Tami] Nadu Adaptation of Laws (Second Amendment) Orider 1969




(2) All amoun‘s which the manager is entitled to
collect upder sub-section (1) shall be a first charge upon
he land in 1espect of which gich amounts are payable.

E »

1[(2-A) (i) Notwithstanding anything contained in
s Act, in the case of an existing inam estate in respect
f which the rate of rent has not been determined before
¢.notified date under the %Tamil Nadu] Estates Land
{(Reduction of Rent) Act, 1947 (2[Tamil Nadu] Act XXX of
.1947), if the ryot has paid to the landholder beforc the notified
‘date or pays to the landholder within two years of the noti-
fied date or of the date of the publication of the 2[Tamil
.Nadu] Inam Estates (Abolition and Conversion into Ryot-
~wari) Amendment Act, 1966, in the Fort St George Gazette*,
‘whichever is latci ihe rent due for the fasli years 1371 and
1372 and any interest payable thereon together with any
‘costs which may have been decreed, then all arrears
of rent due from such ryot to the landholde¢r in respect
of all prior fasli years including interest and costs, if any,
shall be deemed to have been completely discharged.

(i) In any suit or proceeding for the recovery of any

arrears of rent due to a landholder from a ryot for any fasli

year prior to fasli year 1371, the court or authority con-

cerned shall, apon deposit in the court or before the
authority, or upon proof by the ryot of the payment to

~ the landholder, of the rent due for the fasli years 1371
and 1372, dismiss the suit or proceeding.

(iii) If before the notified date any decree or order
has been passed in any suit or proceeding for the recovery
of any arrears of rent due from a ryo* for any fasli year prior
to fasli year 1371, the court or authority concerned shall,
upon deposit in the court or before the authority or upon
proof of the payment to thelandholder, of the rent dae

from the ryot for fasli years 1371 and 1372 and on the appli-
cation of any person affected by such decree or order,
whether or not he was a party thereto, vacate the decree

- or order :

1 This sub-section was inserted by section 7(ii) of the Tamil Nadu
Inam Estates (Abolition and Conversion into Ryotwari) Amendment
Act, 1966 (Tamil Nadu Act 27 of 1966), which was deemed to havs
- ¢ome into force on the 1st January 1964,

2 These words were substituted. for the word * Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
 Tamil Madu Adaptation of Laws (Second Amendment) Order, 1969.

*Now the Tamil Nadu Government Gazette.
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Provided that nothing contained in this sub-section
shall apply to any suit or proceeding in which the decree
or order has been satisfied in full before the notified date.

Explanation.—For the removal of doubts, it is hereby

- declared that nothing in this sub-section shzll be construed

as reviving any claim for arrears of rent if such claim js
tl;arred by limitation under any law for the time being in
orce.] \

(3) (i) Notwithstanding anything contained “in this
Act, in the case of a new inam estate, all arrears of rent

payable by z ryot to a landhoder in respect of any land
“in such estate and outstanding on the date of publication:
of this Act in the*Fort St.George Gazette shall, to the exent
_to which such arrears are in excess of the rent due for three
“fasli years in respect of that land, be deemed to be
‘discharged whether or not a decree has been obtained

therefor, if the ryot pays to the landholder the arrears of
rent due for a period of any three fasli years. -

* (i) In any suit or proceeding for the recovery of any
- arrears of rent referred to in clause (i), the court or authority

concerned shall, upon deposit in the court or before the

“authority, or upon proof by the ryot of the payment, of
~arrears of such rent for three fasli years, dismiss the suit

or proceeding.

(iii) If before the date of publication of this Act in
the *Fort St. George Gazette any decree or order has been
passed in any suit or proceeding for the recovery of any
arrears of rent due from a ryot, which is inconsistent with the
provisions of this sub-section, the court or authority con-
cerned shall, upon deposit in the court or before the autho-
rity or upon proof of th: z~ym=nt, of the arrears of rent
due from the ryot for three fasli years and on the applica-

“tion of any person affected by suchdecree or order, whether

or not he was a party thereto, vacate the decree or order:

‘Provided that nothing cogtained in this sub-section
shall-apply (o any suit or proceeding in which the decres
or ord. T has been satisfied in full, before the date of pub-

‘lication of this Act in the Fort St. George Gazette.®

-

¥/ o the Tamil Nadu Government Gazctte.
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“The provisions of this section shall have eff ct
tanding anything inconsistent therewith contained
Y Tamil Nadu] Estates Land (Reduction of Rent)
}dment Act, 1963. Y 4

»

anation *[I].-For the removal of doubts, it is hereby
ed that the payment, or deposit, of arrears of rent
theee fasli years referred to in this sub-section shall be
ent or deposit made after the date of publication of
¢t in the Fort St George Gazette*

NExplanation Il.—For th . removal of doubts, it is
declared that nothing in this sub-section shall be
d as reviving any claim for arrears of rent, if such
is barred by limitation under any law for the time.

-

in force.]

7. (1) Where any doubt or dispute arises as to who APpo ionment
fawful landholder entitled to receive the payments ggnaf}’%“"‘g q
er sub-section (1) of section 56 is or where there is more sect?gf 56. fder
o one claimant, what, if any, the share of each claimant

the question shall be referred to the Tribunal and inti-

on of the fact given to the claimants and so far as

mation is available with the manager appointed vnder

ion 6, to the landholder or landholdeis.

~ (2) Pending the decision of the Tribunal, (he amount

 under sub-section (1) of section 56 shall be deposited

the office of the Tribunal and no interest shal!l accrue
o1l

f2. (3) The fact of every such deposit shall be published
fithe *Fort St.George Gazette and intimation thereof shall
o be given to the claimants and to the landholder or
olders referred to in sub-section(1).

‘These words were substituted for the word * Madras” by the
Nadu Adaptation of Laws Order, 1969, as amended by the
Nadu Adaptation of Laws (Second Amendmenty Order,

The Explanation to sub-section (3) of section 56 was numbered as

nation 1 of that sub-section and this Explanation was added by
on 7 (iii) of the Tamil Nadu Inam Estates (Abolition and Con-
gou into Ryotwari) Amendment Act, 1966 (Tamil Nadu Act 27 of
§), which was deemed to have come into force on the Ist January

Now the Tamil Nadu Government Gazette.

C-1-125-7—10A P i
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. (4) Every person who makes a claim to, or enforce-
able agamst the amount so deposited or any portion thereof
as a lindholder shall apply to thc Tribunal within three
months of the date of publication of the fact of such deposit
in the *Fort St. George Guazette or within such further
period not exceeding three months as the Tribunal may,
in its discretion, allow.

(5) Every claim to, or enforceable against, the amount
so deposited or any portlon thereof which is not made to
the Tribunal within the time aforesaid shall,—

(1) in so far as it relates to the amount paid by the
Tribunal ; or

(ii) subject to the provisions of section 51, in so
far as it relates to the amountin respect of which an order :
for payment has been made by the Tribunal or the Special
Appellate Tribunal in favour of any person,

cease to b= enforceable.

(6) The Tribunal shall, after giving notice to all persons
who have applied under sub-section (4) and to any others
whom it considers to be interested, make enquiry into the
validity of the claims received by it and determine the
persons who in its opinion are entitled to the amount so.
deposited and the share of each person in respect of it.

(7) Any person deeming himself aggrieved by any
decision of the Tribunal may appeal to the Special Appellate

of that section shall apply mutatis mutandis in reSpect
of such appeals j

(8) Neither the Tribunal nor the Special Appellate'?
Tribunal shall have jurisdiction to go into the correctnes
of the amount placed in deposit.

58. Jo1i or quit-rent, as the case may be, in respect
an inam estate shall csase to accrue with effect from the
31:3. uf the fash year 1m}1ed1ately preced‘no the’ non

e .

* P .
oo

—

¥Now the Tamil Nadu Government Gazette.
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13 No court shall, before the date on which the carliesiStay of exe-
in pursuance of this Act is made in the otfice of Cutg’n pro-

fibunal, order or continue execution in respect of any oy mslsm-

‘order passed against the Principal or any other hivition of

det of an inam esiate against his interest in the inam certain

or against his other immovable property or against transfers.
jonally by arrest and detention; and with cffect on

om such date, execution in the cases aforesaid may

ed or continued as specified in, and in accordance

the provisions of section 60.

All proceedings for the execution of anry decree or
ir by the arrest and detention in prison of tne principal
other land-holder of an inam estate pending on the
d date, shall stand dismissed and if on such date the
¥ipal or any other landhbolder is detained in a prison -
gecution of any such decree or order, he shall e reieased
ith, |

{3) Notwithstanding anything contained in auy other
for the time being in force, no principal or other land-
e~ of an inam estate shall, on or after the notitied daic
‘before the date on which the carliest deposit s atore-
is made, sell, mortgage, lease, or otherwise assign or
te any of hisimmovable property and any transaction
nature hereby prohibited shall be void and inopera-
d shall not confer or take away any right whatever
from any party to the transaction.

(I) No claim or liability enforceable immiediately Yrapsitional
re the notified date against the principal or any other provision
older of an inam estate or against any other person inregard io

rights stand transferred to the Government in g;;ef\ tia-

. " ties  of
ance of clause (b) of section 3 shall, on or after that jyrdpelder
be enforceable against the interests he had in the inam ete, ’
s« and all such claims and liabilities shall, after the
n which the earliest deposit in pursuance of this Act
dde in the office of the Tribunal, be enforceable—

{u) against the interim payments or the compensas
r other sums paid or payable to him under this
y the same extent to which such claims and liabilities
enforceable against his interest in the inam escaie
iately before the notified date; and

(b) against his other property, if any, :0 the same
to which such claims and liabilities were enforceable
ast such property immediately before the notiited date,
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(2) No court shall, on or after the notified date, orde
or continue execution in respect of any decree or orde
passed against the principal or any other landholder o
any other person aforesaid ageinst the interest he had i
the inam estate ; and execution shall be ordered o
continved in such cases in conformity with the provision
of sub-section (1) only as against the intcrim payment
or against the compensation or other sum or sums pai
or payable to him as aforesaid or against his other pro
perty, if any. o

(3) No court shall, in enforcing any claim or liability
against the principal or any other landholder or any other
person aforesaid, allow interest at a rate exceeding six
per cent per annum simple interest for the period com
wenzing on the notified date and ending with the date on
which the carliest deposit in pursvance of this Act is made
in the office of the Tribunal. '

61. When, uvnder this Act, any pzison is dispossessed i
of any land, any crop or other produce raised on the land 4
and any building or other construction erected or any-.
thing deposited therecu suail, il not rcrmoved by him after -
such written notice as the officer who issued the order
for disporsession may deem reasonable, be liable to for-
feiture. IForfeitures under this section shall be adjudged
by. the said officer and any property so forfeited shall bz
disposcd of in such manner as that officer may direct.

62. Notwithstanding any law, custom, or contract to
the contrary, the following provisions shall apply in regard
to the persons employed in the administration of any inam
estate immediately before the notified date :—

(1) The Government shall have power to terminate
the services of any su.ch person after giving him one calendar
month’s notice or paying him one month’s pay in lieu of
such notice.

(2) Persons whose services are retained shall ba
governed by such rules as the Government may make in
regard to them.

63. Every educational of other charitable institution
which was being maintained during the three fasli years
immeaiately preceding the notified date by any landholder
of arn inam esak may, wihefex on and from the notified
date, D¢ maintained by the Government, if they think
fit.
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. For the removal of doubts, it is hereby declared Removal of

the Estates Land Act applies, and shall be deemed df“bf‘s 1n

ys to have applied, to existigg inam estetes situated é;%;fn; °

he 31st day of October 1936 within the limits of the inam estates

gleput district 2s then constituted netwithsianding in Chingleput
the areas in which such inam estates are situated have district.

1 or may be included within the limits of the Presidency

, after that dete ; and the provisions of this Act

apply to every such cstate accordingly.

5. (1) Subject to the provisions of subsscction (3, | resumption
hen in any proceeding under this Act it becomes necessary it,};ztnahlffg
detcrmine whether any land is a ryoti land or a private es ate is
Band, it shall be presumed, until the contrary is proved. ryoti land.

such land is a ryoti land.

(2) (i) Any expression in a lease, patta. or the like
scuted or issued on or after the 1st day of July 1918 in
case of an existing inam estate and the 19th day of
it 1949 in the case of a new inam estate to the effect
or implving that a tenant has no right of occupancy or
that his right of occupancy is limiied or restricted in any
manncr shall not be admissible in evidence for the purpose
of proving that the land concerned was private land at
commg icement of the tenancy.

e

P

- (ii) Any such expression in a lease, patta or the like

executed or issucd before the 1st day of July 1918 in the

of an existing inam estate and the 19ih day of April

in the case of a new inam estate shall not by itself

ufficient for the purpose of proving ihat th: land

wncerned was private land at the commencement  of the
ney.

(3) Nothing contained in this section shall apply

ny communal land, poramboke land, pastare land

forest.

66. If any question arises whether any land in an jnam Decision of
“~ctate is a foresi or is situzted in & forest or s to the JUeStOnS
imits of a forest, it shull be determined by ‘e Settlement i
Officer subject to an appeal to the Director within such

te as may be prescribed and also to revision by the

y virtue of section 10(1) of the Tamil Nadu Bozrd cf Revenue
Abolition Act, 1980 (Tamil Nadu Act 36 of 1980) any reference to
 Board of Revenue shall be deemed to be a reference to the State
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Rigtts of 67. Where a person—
OWHCI" or : |
fg%’epfée’féd (a) is entitled to the ownersh'p or to the possession

by tenporiry  OF occupation of any land or building immediately before

discortinuanze  the notified date but has transferred his right to the possec-

of possession  sion and occupation thereof or has been temporarily

Lo oceLpallo-- - disnossessed or deprived of his right to the occupation
thereof ; and

(b) has not on ihat date lost his right to recov.r the
possessioP or occupation of such land or building;

he shall, for the purposes of this Actand subject iy the
provisions th:reof, bu decnicd to be the owner, or to be
in possession or occup-tion, of such lind or building :

Provided that any lawful transferece of the right to the
possession or occupation. of such land or building shall,
save as otherwise expressly provided in this Act, continue
to have the same rights against his transferor, as he had
immediately before the notified date :

Provided further that any lawful transferee of the title
to such land or building shall be entitled to all the rights
under this Act of his transferor.

Res judicata 68. (1) The decision of a Tribunal or Special Appellate
Tribunal in any proceeding under this Act or of a Judge
of the High Court hearing a case under sub-section (2)
of section 46 on any matter falling within its or his jurisdic-
‘tion shall be binding on the parties thereto and persons
claiming under them in any suit or proceeding in a Civi]
Court in so far as such matter is in issue between the.
parties or peisons aforesaid in such suit or proceeding,

(2) The decision of a Civil Court (not being the
Court of a District Munsif or a Court of Small Causes)
on any matter falling within its jurisdiction shall except
in so far as such decision is inconsistent with the provisions
cf this Act be binding on the parties thereto and persons
claiming under them in any proceeding under this Act
before a Tribunal or Special Appellate Tribunal or g
Judge of the High Court unde€r sub-section (2) of section
46 in so far as such matter is in issue between the parties
or persons aforesaid in such proceeding,
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——

#.* In computing the period of limitation for any svit Savine of
 application filed in a Civil Court by a crediioy in respect «it«iivi
y matter which was the subject of a proceeding undar

of the following sections, namely, 37, 38, 39, 40, 4i,

44, 45 and 46, the period commencing on the notificu

and ending with the date on which the earliest deposit
pursuance of this Act is made in the office of the Tribunat

d the time during which such proceedings were pending

well as the time taken for obtaining certified copies of

order passed in such proceeding chall be excluded.

. (1) A copy of every decision or order in any pro-
eding against which an appeal or revision is provided
“under this Act shall be communicated in such manner
may be prescribed.

(2) For the purposes of computing the period of
ation in respect of any appeal or application for
sion against any decision or order, the date of com-
ication of a copy of the decision or order to the

Limit, tion,

(3) The provisions of section 4 and sub-sections (1)
d (2) of section 12 of the + Indian Limitation Aci, 1908
Central Act IX of 1908) shall, so far as may be, apply

any appeal or applicatica fer r~vision under this Act.

(4) Where under this Act an appeal or application for
revision may be preferred to any authority or officer within
[ a: prescribed period or within such further time not ex-

ceeding a specified period as may be allowed by such
~~thority or officer, the further time aforesaid shall be
computed on and from the cipiry of such prescribed period
pomputed in accordance with the provisions of sub-sections
(2) and (3).

71. (1) Any order passed by any officer, the Government Finalty o
ot other authority or any decision of the Tribunal or orders passed
the Special Appellate Tribunal under this Act in respect ‘X‘C?ef this
of matters to be determined for the purposcs of this Act’
all, subject only to any appeal or revision provided by
pt under this Act, be final.

#For ;he purpose of computing the period of limitation in respect
y proceeding or application made in relation to « Pudukkottai
Inam Estate specified in Schedule I-A to the principal Act or any
d in such estite, the period commencing on the 15th Fcbruary
5/ and ending wi:h the Jate of publication of the Tamil Nadu
Estates (Abolition and Corversion into Ryotwari) Amendment
1969 (Tamil Nadu Act 23 of 1969) shall be excluded-—please see
stion 7 of Tamil Nadu Act 23 0. 1969.

-1 Now the Limitation Act, 1963 (Central Act 36 of 1962).

]
L)
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(2) No such order or decision shall be liable to be
questioned in any Court of law. a |

72. (1) No suit or other proceeding shall lie against the
Government for any act done or purporting to be done
under this Act or any rule made tanereunder. ‘

(2) (@) No suit, prreeeation or other proceeding
shall lie against any officer or servant of the Government
for any act done or purporting to be done under this Act
or any rule nade thereunder without the previous sanction
of the Government.

(b) No officer or servant of the Government shall
be liable in respect of any such act in any civil or criminal
proceeding if the act was done in good faith in the course
of the execution of the duties or the discharge of the func-
tions imposed by or under this Act.

(3) No suit, prosecution or other proceeding shall
be instituted against any officer or servaat of the Govern-
ment for any act done or purporting to be done under this
Act or any rule made thereunder after the expiry of six
months from the date of the act complained of.

1[72-A. (1) Notwithstanding anything contained in sub-
section (4) of section 8 or in sub-section (3) of section 46
or in any other provision of this Act or in any other law
for the time being in force, no Tribunal or other authority
under this Act shall have the power to appoint a receiver
or comuussioner in respect of any land in an inam estate
and in respect of which any proceeding is pending. before
such Tribunal or other authority. /

(2) Any person who was personally cultivating any
such land on the notified date and continues to be in posses-
sion of that lanq shall not be dispossessed of the land,
until it is finally decided that such person is not actually
entitled to ryotwari patta in respect of that land under
the provisions of this Act. P '

This section was inserted by section 2(3) of the Tamil Nadu Ina ;
Estates and Minor Inams (Abolition and Conversion into \Eil;ot Vggtt;; .
Amendment Act, 1975 (Tamil Nadu Act 22 of 1975). R
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- (3) Where any receiver or commissioner. appointed
Eedefore the date of the commencement of the Tamil Nadu

fmem Estates and Minor Inams (Abolition and Cenversion
g0 Ryotwari) Amcndmenti Act, 1975 by any Tribunal or
ther avthority in respoct of any znd in an inam csizte, is
nctioning on such déte, the Tribunal ¢r «ther authorivy
Jhall, either on an application made by the aggrieved poriy
thin sixty days frem such date, or suo motu cancel such
spointment, and on such cancellation, the possession of
ch land shall stand trausferred to the person  wno  was
rsonally cultivating such land immediately before the
ate of the appointment of such receiver if such person
been dispossessed of such land by the receiver.

(4) If it is finally decided that any such person as is
ferred to in sub-scaiicn (2 o1 swb-section (3) who was
onally cultivating any such land (hercinalier in this
ion referred to as the ““said person ) is not actvally
entitled to ryotwari patta in respect of svch land under the
provisions of this Act, the person who has been granted
-yotwari patta in respect of such land shall be entitled to
fecover arrears of fair rent in respect of such land
determined in accordance wiih the provisicns contzined
in Schedule Il, from the said person.

- (5) Notwithstanding anything ccntained in 1his Act or
nany other law for the time beingin force, the szid person
shall be deemed to be a cultivating tenani and shall
continue to be a cultivating tenant for the purposes of the
Tamil Nedu Cultivating Tenants Protection Act, 1955
(Tamil Nadv. Aci XXV of 1955) and the Tamil Nadu
Cultivating Tenants (Payment of Fair Rent) Act, 1956
(Temil Nadu. Act XXIV of 1956) and the arreais referred
to in sub-section (4) shall be paid to the owner or deposited
in Court, in su.ch manner and in such number of instalments
and within such pericd as may be prescribed.

- Explanation.—For the purposes of this section, a person
is said to personzlly cultivate a land when he conicibutes
his own physical labour or that of the members of his
amily in the cultivaticn of that land.

~ {6) The said person shall not be liable to be cvicted
tnder the Tamil Nadu Cultivating Tenants Protection
Act, 1955 (Tamil Nadu Act XXV of 1955), in respect of the
ears referred 1o 1n sub-section (4), except for failure to
pay the said arrcars in accordance with the rules made in
this behalf under sub-section (5).}

it
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Power to make 73, (1) The Government may make rules to carry out the
rules, purposes of this Act. R

(2) In particular and without prejudice to the
generality of the foregoing power, such rules may
provide for— - )

| (¢) all maiters expressly required or allowed by this
Act to be prescribed ;-
(b) the proceduré ‘to be followed by the Tribunals,
, Special App: llate Tribunal, 2uthorities and officers appoint-
‘ ed, or having jurisdiction, vnder ihis Act ; :
(¢) the delegation of the powers conferrcd by this
L ‘Act on the Government cor any other authority, officer or
person; |

(d) the time within which applications and appeals
may be presented under this Act in cases for which no
specific provision in that behalf has been mode herein ;-

e) the application of the provisonsofihe Code of
Civil Procedure, 1908 (Ceniral Act V of 1908), to applica-
tions, app-als and proceedings under this Act ; o

(f) the fees 10 be paid in respect of applications
and appeals under this Act ;

(9) the irancfer of procesdings irom ore Tribunal,
authority or officer to another ;

() the manner in which, and the officer by whom,
fair vene shall be ascueriained for the purposes of thus Act,

(3) A rule made undsr clinse (¢) of sub-section (2)
may provide for resirictions and concitions subject to
which the power delegated may be exercised and also for
control and ievision by the delegating authority either
suo motuor on application of th: orders of the authority or
person to whom the power is delegated.

(4) (a) All rules made under ihis Act shall be pub-
lished in the *Fort St. George Gazette and vnless they are
expressed to come ato force o1l pariicular day shall come
into forew onthe day on wiich they are so p.blished.

s,

* Now the Tamil Nadu Government Gazette,
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D) A1l notifications issied under this Aot shallb
Loy facexpressed to come into fores on a particular
come into forer on the dey on wiiish they are

i3

{3) Every rule made or notification  issued under tiis
shall, as scon as possible efter it is made or issved, be
scrd on the table of both Hovscs of the Legiclan re and if,
e expiry of ihe fession in which it is so placed or
session both Houces agree in making any modifica-

i aay such rule or notificaion or boih Houses agroe
an;.lc or notificaticn should nct be made cr issued,
Ie or rotification shall thercafter have effect only in
modificd form or be of no effect, as the care may br,
Powever, that any such modification or annulment shall
. without prejudice to the validity of anyihing previcucly
done under that rule cr notificaticn.

o (i) the provisions of the 2[Tamil Nadu] Minor Inams
Abolition and Convcrsion into Ryciweari) Act, 1963
{Tamil Nedu] Act 30 of 1963), shall be dcem>d never to
have applied to that inam village, 3[and eery order
‘pasd  in  any procceding taken under that Act in
respect of thot inam village shall be deemedto beof no

ect and if any proceeding taken under that Act is
pending on the date of such . inclusion, such procecding
nall abate ;]

]

t This section was inserted by section 3 of the Tamil Nadu Inam
Estates (Abolition and Conversion into Ryotwari) Amendment Act,
1965 (Tamil Nadu Act 11 of 1965).

* These words were substituted for the word “Madras ” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second /umendmeat) Order, 1969.

3 These words were substituted for the words * and every procesd-
'ing taken under that Act and pending in respect of that inam village
shall abate ” by section 4 of the Tamil Nadu Inan Fstates (Abolition
and Conversion into Ryotwari) Amendment Act, 1969 (Tamil Nadu

Act 23 of 1969).

157

H73-A. (1) The Government may, by notification, {rom Power to include
10 time, include in Schedule T any whole inam village new
in the merged territory of Prdukketiai, and upon such SO8ect
?

nduﬁog,-* Schedule I,

enfries,or
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(ii) any amount paid under that Act to any person in

; respect of that inam village, shall, with interest thereon at
| ‘three per cent per annum, be recoverable as if it were an
arrear of land revenue. '

(2) Where the entries relating to the name of the inam
village, and the revenue number and name of revenue village
as specified in columns (3) and (4) respectively of Schedule I
are found to be cither incomplete or incorrect with reference
to the corresponding entries in the revenue registers,
the Government may, by notification, from time to time,
amend suitably the entries in columns (3) and (4) aforesaid :

Provided that nothing in this sub-section shall be
cou..oued as empowering the Government to omit a..y
entry from columns (3) and (4) aforesaid.

(3) All references made in this Act to Schedule I shall
be considered as relating to the said Schedule as for the
time being amended in exercise of the powers conferred by
this section.]

YTamil Nadu 1[73-B. (1) Notwithstanding anything contained in the
3‘\1‘3*51 30 o < 3rTamil Nadu] Minor Inams (Abolition and Conversion
of 1963 it Ryotwari) Act, 1963 ([ Tamil Nadu] Act 30 of 1963) and

not to anply

0 Pudukko - in the {Tamil Nadu] Inams (Supplementary) Act, 1963 -

tai t inm (¥ Tamil Nadu] Act 31 of 1963)—
ol o e (i) the provisions of the said Acts shall be deemed

dule I-A. never to have applied to a Pudukkottai inam estate specified

in Schedule I-A, and every order passed in any proceeding

taken under the said Acts in respect of that inam estate

shall be deemed to be of no effect and if any proceeding

under the said Acts is pending on the date of the publi-

cation of the Tamil Nadu Inam Estates (Abolition and
Conversion into Ryotwari) Amendment Act, 1969 in the
& *Fort St. Feorge Gazette, such proceeding shall abate; and

1 This section was inserted by section 5 of the Tamil Nadu Inam :
Estates (Abolition and Conversion into Ryotwari) Amendment Act, !
1969 (Tamil Nadu Act 23 of 1969), which was deemed to have come.
into force on the 15th February 1965.

2 This expression was substigited for the expression “Madras
Acts” by paragraph 3(2) of the Tamil Nadu Adaptation of Laws
Order, i1970. q e : :

@ These words were substituted for the word *“ Madras :
Tamil Nadu Adaptation of Laws Order, 1969, as a.mcnded.bt;'y ge
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 196

e Now the Temil Nadu Government Gazette.
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(ii) any amount paid under the [ Tamil Nadu] Minor
gams {Abolition and Conversion into Ryotwari ) Act, 1963
Famil Nadu] Act 30 of 1963) tgeany person in respect of
inam estate shall, with interest thereon at three per
per annum, be recoverable as if it were an arrear  of

) here the entries relating to the inam area and the
e number and name of revenue village as specified in
mns (3) and (4) respectively of Schedule I-A are found
s either incomplete or incorrect with reference to the
esponding entries in the revenue registers, the Govern-
t may, by notification, from time to time, amend
sbly the entries in columns (3) and (4) aforesaid.

(3) All references made in this Act to Schedule I-A
be considered as relating to the said Schedulc as for
me being amended in exercise of the powers con-
- by this section.]

With effect on and from the notified date,— Repeals.

(i) the YTamil Nadu] Impartible Estates Act, 1904
il Nadu] Act 11 of 1904), shall be deemed to have been
aled in its application to the inam estate,if that estate had
bea governed by that Act irnmediately before that date ;

i) the Y Tamil Nadu] Tenants and Ryots Protection
$, 1949 ({ Tamil Nadu] Act XXIV of 1949), shall be
xmed to have been repealed in its application to private
ds in the existing inam estate.

. (1) Notwithstanding anything contained in the Special piovi-
mil Nadu] Land Reforms (Fixation of Ceiling on Land) fg’”ﬁx mr(:ll““’c‘)%
1961 (Y[ Tamil NaduJAct 58 of 1961), but subject to the cojlivg area in
ovisions of sub-section (2), the authorized officer shall in resp.ct of
¢ fixation of the ceiling area of any person under that Act lands  in an

ude any land in an inam estate. . am estate.

(2) As soon as may be, after a ryotwari settlement is
rought into force in any land referred to in sub-section ()
i after the grant of the ryotwari patta in res pect of such
d to any person in accordance with the provisions of this

s i

These words were substituted for the word “Madras” bty the Tami]
du Adaptation of Laws Order, 1969, as amended by the Tamil Nadu
daptation of Laws (Second Amendment) Order, 1969,

LK) M’T‘rW
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Act, the authorized officer shall calculate or re-calculate the
ceiling area of such person and in so calculating or re-
calculating, the authorised officer shall take into account the
extent of the land in respect of which a ryotwari patta has
been granted to such person under this Act. : o

(3) For the purposes of the [Tamil N-udu] Land
Reforms (Fixntion of Ceiling oa Land) Act, 1961(3[Tzmil
Nediu] Act 58 of 1961), eny ryo.wiri pitta granted under
this Act, she.ll be decmed to have teken cffect on the 6th
dzy of April 1960 cnd for the puiposes of calgslating the
strndnrd acre under that Aci, “land revenue® shall in
respect of the lend referred to in sub-section (1) mean the
ryotw.ri assessment payeble in pursuance of the ryotwari
setilement réferred to in sub-seciion (2),

2[76‘ Kk L33 ***]

—— .

1 These words were substijuted for the word “Madras”
by the Tamil Nadu Adap:a.ion of Laws Order, 1969, as amen-
ded Ly the Temnil Nadu Adap.ation of Laws (Second Amand. -
ment) Order, 1969.

.2 The following section 76 was omitted by section 4 of the -
Tamil Nadu Inam Bstaies (Abolition and Conversion into Ryot-
wari) Ameadinen; Ac:, 1968 (Tamil Nadu Act 21 of 1968) ;—

““76. Power to remove difficulties.—(1) If any difficulty arises
in giving effec: to any of the provisions of this Act, the Govern-
ment May, as occasion may require, by order, do anything which
appears (0 them to be necessary for the purpose of removing the
difficulty. .

"(2) Every order 1ssued under sub-section (1) shall, as soon as
possible after it is issued, be placed on the (able of bojh Houses of '
the Legislaiure, and if, before the expiry of the session in which
it is so placed or the next session, bo:h Houses agree in making
any modification in any such order or both Houses agree thag the
order should not be issued, the crder shall thereafter have effect
only in such modified form or be of no effect, as ‘the case may
be, so however, (hat any such modification or annulmen shall be
without prejudice to the validity of anything previously done
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YYSCHEDULE 1.}

[ See sect:pns.z (14) and 73-A.]
»

Name of inam village.

| @)
Tiruvarankulam alias Renga-
nathapuram.

V'iaya Ragunathapuramnalias
- Kokkumavadipatti.

Pudupatti alias Vijayareghu-
nathasamudram.

| Mathur alias Rengammal-

samudram.

Vellavettanviduthi alias
Vijayapuram.

Vannianviduthi alias Srini-
vasasamudram,

Vellakollai alins Sundarcs-
warapuram.

Revenue number - azd
name of revenue.
village compris:ng
the inam vzllage.

@

18. Immanampatti.
1., Vijaya Raghuna-
thapuram.

86. Pallavaranpa'tai.

_42. Kulavoipatti.

45, Perungalur.

71. Arayappatti.

32. Kilaiyur,

Taluk.

2
Alangudi
Do. -
Do,
Do.
Do.
Do.

Do.,

C-1~125 7---11

*“SCHEDULE L
[See section 2 (14).]

Name of inam

villege.

(3)
Immanampatti .o .
Vijaya Raghunathapuram ..
Pudupatti e e .o
Mathur . ..
Vclldwttanvnduthx alias

Vijayapuram.
Vannianviduthi ahas Srini-
vasasamudram.

Vellakollai alias Sundares-
warapuram,

! This Schedule was substituted for the following Sch dule I by section 4 of
“the Tamil Nadu Inam Estates (Abolition and Conversion into Ryotwari) Amend-
~ment Act, 1965 (Tamil Nadu Act 11 of 1965), which was dcemed (~ have come
‘oto force oathe Ist January 1964 :—

Revenue number and
name of revenue j§ ,;
vzllage comprising’

the inam village.

(4)

18 .Immanampatti.

15. Vijaya Raghuna~
thapuram.

86. Pallavaranpattat,

42. Kulavoipatti.

45. Perungalur.

71. Arayappaiti,
32. Kilaiyur,
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Revenue number and

Seriat : : : name of revenue

number. Taluk, Name of inam village. village comprising
the inam village.

(¢))] ) (3) 4

S Kulathur Sittannavasal o .. 132, Sittannavasal,

9. . - . Do .. Perupjinai .. . .. 118, Perunjinai.\: =~
190 .- . Do Kodandaramapuram .. 123. Kodandaramge::,
ey puram.
i1 Do. .. Kurukkappatti .. .. 124, Kurukkapatti.

12 Do. .. Singathakkurichchi .. .o 50il Slipgathakkuqa' 3

chchi,

13 Do. .. Nanjur alias Namanaraya- 78. Nanjur.

~ samudram,
4 Do. .. Pinnangudi .. o .. 145, Pinnangudi.

15 Do. .. Talinji alias Kambaraja- 142, Talinji. '

puram,

16 Do, .. Nallambalsamudram . . 132, Sittannavasal.

17 Do. .» Nedunjeri alias’ Suppammal- 103. Satyamangalam,

samudram,

18 Do. .. Sellukudi alias Brahadambal- 120, Ayingudi.

. samudram,

19 Do. .. Kilapatti alias Vijayakalyana- 123. Kodandaramae

reghunathasamudram, puram,

20 ' Do. .. Sendamangalam .. . Do.

21 Do. .. Kilapalinji~ .. .o . Do.

22 . Do, .. Nilayapatti .. .. oo 126, Pulvayal .
23 Do. .o deampatu T e e soh Sﬁngathakkurx-

chchi, b

24 Do. .. - Orandakkudi .+« 49, Sengalakku,,
25 Do. .. Santhanathakurichi .. 33, Kunoathur,

26 Do. .. Rasipuram alias Meenakshi- 52. Mattur.

L - ammalsamudram, TR P
T - Do, .. Thethanvayal .. .. 125, Sundarappatti. .
~ Revenue number and
* nome of revenue'
Serial Taluk, Name of inam village, village comprising
number. the inam village,

m 2 - €)) 4
. 8 Kulathur .. Sittannavasal 132. Sittannavasal,
9 Do. .. Perunjinai .. 118, Perunjinai. ..
10 Do. . Kodandaramapuram .. 123, Kodandarama,. -
, . puram, !
11 " Do. .. Kurukkappatti Ve .. 124 Kurukkappatu,
12 Do. .. Singathakkurichchi .+ 50. Singathakkuri-

chchi.

13 Do. .. Manjur . . .+ 18. Nanjur.
~14 + Do. . Pmnang.xdr’ . .. 145, Pinnangudi
15 Do. .. Talinji . .. 142, Talinji.

16 - - Do. .. Nallambeleampdram .. 132, Sittannavasal;
12.::+ - Do, .. Nedunjeri .. oo v. 103, Satyamanga]am.
18 .- . Do. .+ Sellukudi . . .+ 120.7 Ayingudi, -
19 Do. Kilapatt: . . .+ 123, Kodandarama.
20 . Do. Sendamangalam .. oo puram. .

21 .. ' Do, .. Kilapalinji .. ee.  es ' Do,

22 Do. .. Nilayapatti .. .. .« 126, Pulavayal,

| .y .- oomtd,
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| Revenur number and ¥

- Taluk, : + Name of inam village. name of revenue 1

[T B | thg {nam village,
. (2) : . &) . . C) i
Thirumayam .. Idayanvayal alias Mookkam- 121. Idayanvayai
- malpuram,
. Do. . Sittampatti alias Mookkam- 119, Sittampatti,
malpuram,
Do. . .. Chittur ve e .. 45 Chittar,
Do. .. Kadambavayal alias Nagana- 77. Kadambavayzl, .
- thapuram.
Do. . Rayapuram Rayasamudram 91. Rayapuram.
Do. .. Kalanivoipatti . .. 25. Kalanivoipatt..
Do. .. Madagam .. .. .. 134, Madagam.
Do. .. Seppavayal .. . .. 137. Seppavayal.
Do. .. Tanikkadu .. .o «« 136. Tanikkadu. :
Do Tillaivayal . 133, Tillaivayal. :
Do. .. Tirapidingi e .. 135, Tirapidingi. ‘
Do, ..  Tiruvakkudi es - .. 138, Tiruvakkudi
™ xex)
Do. .« Arasur .. .. .. 132, Arasur.
Do. .. Pallivasal .. . .. 62, Pallivasal,
Do. .. Karanapparti .+ .. 26, Karanappatti.

Do. .. Kulakkattainali o .. 122, Kurichehi.
Do. .. Andakkudi alias Venkata- 141. Embal.

chalapuram,
Do. .. Vayalangudi alias Venkata- Do.
chalapuram,
Revenue number and
name of réventle
Taluk. Nume 0f inam village, vﬂ[(lge C()mprisfng ‘
A the inam village .
, (2) (3) (4)
—cott. .. Pidampatti ., .. .. 50, Singathakkurichchi
5‘3“‘»“‘“’ Do." .. Orandakkudi . .+« 49. Sengalakkudi.
: " Do. . .. Santhanathakurichi .. 33, Kunnathur.
- Do, .. ~Rasipuram - w. 52 Mattur.
Do. .. Thethanvayal . .. .+ 12 % Sundarappatti.
' Thirumayam .. Idayanvayal .. 121. Idayanvayal,
. Do. .. .. Sittampatti ... ., .. 119, Sittampatti.
Do. .. Chitur . . .. 45, Chittur.

llowing item and the entries relating thereto were omitted and were deemed
.f?o havegbee n omittea by section 5 of the Tamil Nadu Inam Estates (Abolition
§ Conversion into Ryotwari) Amendment Act, 1968 (Tamil Nadu Act 21 of 1968) :—

Do, .. Alattivayal oot L, 131 Alattivayal”,

C1-12540n11A




B n » S Ty
164 Inam Estates (Abolition and ~ [1963 : T.N. Act 26
Conversion into Ryotwari) '
Serial . . Talak Name of inam  Revenue number and name
surgbers. - o village. of revenue Vvillage cowm
e . Dprising the inam willage,
o @ “
47 Thiramayam—cons, Ullur Ulkadai Thenathivayal 141, Embal—con:.
48 Do, .. Virthanvayal.. .. .. Do.
49 - Do. .. Mummudichanvayal “Do.
50 ‘Do, .. Santhirattanvayal alias - Do.
. Lakshminarayanapuram.
51 Do. .. Echaikkottai Ulkadai Pula- Do.
vanavayal.
52 Do. .. Thakkadivayal .. .. 139, Kurungal: 1
53 Do. .. Melakkarambai .. .. 124, Tonnakkudi.
54 Do. .. Keelakkarambai alias Gobi- Do.
nathapuraaii,
55 Do. .. Maratti alias  Gobinatha- Do.
puram.
56 Do. .» Porkudi alias Gobhinatha- Do,
, ‘ puram, a
57 Do. .» Alathivayal alias Gobinatha- Do. ;
puram.
58 Do. .+ Sitharambur .. .o . Do,
59 Do. .. Kadankudi .. . .. Do.
Reventte number and '
name of revenile
1Serigé Taluk, Name of inam village. villagefco;;’pgis?ng ’
number, ‘ : the inam village,
i @ (3) @
31 Thirumayam—cont. Kadambavayal 77. Kadamb:
32 Do. . Rayapuram .. .. .91, Ra§§$r§$.ya "
33 Do. . Kalanivoipatti 25. Kalanivoipatti,
34 Do. . Madagam ., .. .. 134. Madagam.
35 Do. . Seppavayal . .+ 137, Seppavayal,
36 Do. . Tanikkadu .. . .. 136, Tanikkadu
37 Do. . Tillaivayal ., . .+ 133. Tillaivayal.
38 Do. Tirapidingi .. .o .. 135, Tirapidingi.
39 Do. .. Tiruvakkudi .. .. .. 138. Tiruvakkudj .
40 Do. .. Alattivayal ,, .. 131, Alattivayal, .
41 Do. .. Arasur .. .- o« 132, Arasur
42 Do. .. Pallivasal .. ., ., 2. Pallivasal
43 De .. Karanappatti . 26. Karanapi): tii.
34 Do. .. Kulakkattainali .. 122, Kurichchi, .
45 Do. .. Andakkudi . .. 141. Embal
46 Do. .. Velangudi .. »r.. .. Do
47 Do. .. Thenathivayal . . Do.
48 Do. .. Viruthanvayal . . Do.
49 Do. .. Mummudichanvayal . Do
50 . Do, .. Santhiranitanvayal ., e Deo.
5’ DO. (X PJIavanavayal . se [ X DO:




2 TN, Act 26]

Taluk.
)
Thirumayam-—contz.
Do. .
Do. .o
Do. [ 3
‘ Do. .o
Do. e
Do. .o
Do.
Do. e
Do.
Do.
Do. .o
Do.
Do.
Do.

Inam Estates (4Abolition aiid 163
Conversion into Ryorwari)

' Namebf inam village.
(3)

Makkaravayal alias Raja
Vijayaraghunatharayasa-
mudram,

Kunangalur Ulkadai Then-
gu

Kurungalur - Ulkadai
Koothangudi.
Olaikudipatti alias Sathya-
shetrapuram,

Sivapuram .. oo o

Kanapettai alias Brahma-
vidhyasamudram.

Chettipatti ..

Mceenikone Endal alias
Ramachandrapuram.

Ponthupuli Puduvayal
Karambakludivayal

vclani Ulkadai Machumuri-
chanvayal.

Maravanvayal

Mudukkuvayal . -
Korakkanvayal
Kothalangudi Vayal ..

Revenue number and
name of revenlie
vill age comprising
. the inam vzﬁage.

4}
96. Melanilaivayal.
139. Kurungaius.
Do.

73. Thirumayam.

82. Tekkattur,
86. Panankudi.

Do.
95. Kummangudi.

Do.

.. 96. Mclanilaivayal.

139. Kurungalur.

125. Irumbanadu,
Do.
Do.
Do.

Taluk.
(2)

Txrumayam- -cont,
Do. .o
Do. .
Do.

Do.
Do.
. Do.
Do. .
DO. .
Do.
Do.
Do. .
Do. .

o & & » ® e s e+ =

o
°

v
e

Name of inam village.

3)

Thakkadivayal .
Melakkarambai .

Feelakkarambai ..
Maratti .o o .o
T'OrkUdl s8 T es ' e
Alathivayal .. .. .
Sitharambur .. .o ‘e
k.adankudi ‘e .o
Makkaravayal .
Thengudi - .
Koothangudi .
Olaikudipatti .

Sivapuram ..
Kanapettai ..
Chettipatti ..
Menikantha .
Ponthupuli ..
Karambavayal
Machumunchan .. .o

. & & e 6 o o 3 & O
e o e €t »

Revenue number and -

© name of revente
wllage comprising
the iram village.
“4)
139. Kurungalut,
124. Tonnakkudi.
Do.
Do.
Do,
Do,
Do.
Do.
‘96, Melamlaxvaya\.
139. Kurungalut,
Do.
73. Tirumayam,
82. Tekkattur.
‘86, Panangudi.
Do.
95. Kurrlljmangudi.

96. Melanilaivayal,
139. Kurungalur,

LIPS W
o kb s gt




- 166 In’arﬁ Estates (Abolition dnd [1963. ¢ I Act 26 §

Conversion into Ryotwar )

Revenue number and

Serial Taluk. Name of inam name of revenue
‘qumber. ' village. villuge comptising g
. . the inam vil age.
w3 & @
95 Thirumayam—coilt, Thonnz]xkkudi Ulkadai Sitha- 124, Tonnakkudi.
» vayal. 1
Dc. .. Vellalavayal Ulkadai Melak- 126. Vellalavayal,  F
kadu, ' '
71 Do, .. Vellalavayal Ulkadai Pira- 125. Jrumbanadu.
marvayal. 2
T8 Do. .. Nallikudi .. . .o . Do.
79 Do. .. ‘Tonnakkudi Thenvayal .. 124, Tonnakkudi.
80 Do. .. llayangudi alias Mookkam- 120. Valaramanikkam,
malpuram. ,
81 Do. .. Vadagadu Tengadu .. .. 139. Kurungalur.
82 Do. .. Vellalavayal Ulkadai 126. Vellalavayal.]

Mudukkuvayal.

R —

. Revenue niunber and
] . _ name of revenue
Serial Taluk., Name of inam village. village comprising

aumber, the inam village,
{- (2) / @) . “
' 71 Tirymayam—cont  Maravanvayal e« .. 125, Irumbanadu,
.72 - Do. . Mudukkuvayal . o Do. N
73 Do. .. Korakkanvayal .. ., Do,
4 Do, .. Vengalaveli .. .. . Do "
15 Do. .. Kothalangudi o oo Do. .
76 Do. .+ Sithavayal . o 124, Tonnakk;u"ii.
177 Do. . Melakadu e .. 126, Vellalavayal,
18 Do, . Piramarvayal . . 125, Irumbanadu,
7% ; Do. Peﬁanayékianiman Endal Do. _"
89 SR Do. . Keelava&al and"fhenvayal ‘e .124. Tonnakku(ii.
LTS Do, .. lHayanguai .. R 1) Valé.ramaﬁikkam.
B2 ~ De. .. VadogadyTengadu . .. 139, Kurungalur.

33 | L. +»  Mudukkuvaya e e 126 Vellalavayai,”

e




8 : T.N. Act 28] ‘f‘nam -Estates (Abolition and 167

Conversion into Ryotwari)
Y[SCHEDULE I-A.]
~ [Seesections 1 (7), 2 (10), 2 (10-A), 2 (11), 2 (14) and 73-B.]

4
‘ Inam aret with reference tv Revenue nymber
Seviol Taluk. Title Deed number or and nameuaf ¢
Wamber, ‘ Survey number, ~ Frevenue village
‘ . comprising the
S - inam area.
1) (2 G @
Tirumayam .. T.D. Nos, 7253 to 7276 apd 1, Oliamangalam
2 » so Noo 87c . . )
2 Do. .. TS Nos, 7909 to 7979, 10, Varpet,

8310 to 8312, 8315, 8316,
9209, 9618 to 9623, 9519,
9795 and 9796.

3 Do, .. T.D. Nos, 7221, 7222 Part, 14, Moolangudi.
7223, 7224 Part, 7225 -

Part, 7226 to 7244, 8511,

8512 and 9602,

Do. .. T.D.Nos, 9423 and 8606 .. 18, Rangiam,
Do. .. T.D.No,7485 . ++ 23, Melapanajyut.

Do, .o T, Nee 9038 to 9047, 38, Neiveli,
o 9052 to 9056, 062 to

9068, 9088 to 9099, 9120

to 9122, 9201, 9261, 9262,

9293, 9530, 9764, 9765

and S. Nos, 116-3, 134418,

134-19, 149-17to 149-21.

Do. .. 'T.D, Nos. 7245 to 7252, 52, Vellikudi Il bit,
' 7568 and 7569,
Do. .. T'z‘;)fl Nos. 804 to 809 and 53. Seranut,
Do. .. T.D, Nos, 7859 to 7873, 54, Nallur,
: 7874 Part, 7875 Part, 8028,
8029, 8030, 8116, 8561,
8562, §563, 8576, 8783,
8914, 9133, 9250 to 9255,
9257 to 9259, 9263 to
9274, 9676 and 9305.

~ Do. .. T.D, No, 6068 . .. 58, Kulamangaldm,

Do. .. T.D. Nos. 6946 to 6969, 66, Thekkatur,
6978 to 7059, 7163 to ,

. o 7171. _ .
i2 "Do. . .. T.DNos. 6936 and 6937 .. 70. llanjavur.
13 Do, .. TD.No.18Part .. .. 71, Tirumayam.

This “Schedule was ‘}in’serte'd by section 6 of the Tamil Nadu Inam Estates
Mtglit'iimsznd Conversion intor Ryotwari) Amendment Ast, 1969 (Tamil Nadu
Act 23 of 1969), which was deemed to have come into force on the 15th Februery 1963,

R




' 168" Inam Estates (Abolition and (1963 : T.N. Act %6
| Conversion into Ryotwari) |

: Inam area with reference to Revenue number and &
Serial Taluk, Title De ed number or name of revenue ¥
number, Survey number, village comprising i
‘ , ‘ the inam area.
eY) () (3) 4
14  Tirumayam ,, T.F, Nos, 5555, 7141, 7142, 73, Lembalakudi,
-cont. 7143, 8153, 8155, 8156 8]57
8976, 8354, 8355 and
8356
{5 Do. .. T.D, Nos, 5631 to 5644, 74. Neikonam,

7129 to 7.3z, 3604, 91(12
9338, 9339 and 9346,

16 Do. .« T.D, Nos. 8144 10 8152, 150 76, Melur.
GL, No.12590 2nd S. Nos
93-4 94, 972, 121-11,
126-1 127 ]29 130-1,
130-2 131- ] 132-1 1351
136, 1381 140—2 141 175- 5,
198-2 201- 1, 201-3 202- 4,
202- 6 203-1 205-2 207
208-2 223-1, 229-2 '231- 1
233—1 233. 6 233-9, '233. 12
234-1 235-2 235-4 235-6,
: ‘ 237-1 237—4 246, 2481
‘ 243-3" to 248-7 251-1 to
2514, 252, 253-4 253-5,
234~3 254-5 254- 7, 254«9
;.33 3 2\0.§ 236"7 ’)56
”56—1b 572 "37-5,
-m)-l to "00-‘0 263-] 10
C‘\-Q 26311 10 0“17
'\w“’ R -Q—»‘ ST
2093, 324-3, 336-2, 3.)8-:
370-4 3711 371-4 3716
371-7 372- 6 373-2 and

373-8
17 Do, . T.D, Nos. 6775 and 6776 .. 80. Tholayanur,
18 Do, o T.D. Nos. 7107, 7137, 7138, 91, Ad

7139 and 7981, - Adanur.
19 Do. «« T, No, 504 ‘e o 93, Unaiyur,
20 - Do, «« T.D  Nos. 5539 to 5549, 96, p:

7982 to 3593, 6. Panangud;,
2) Do, +« T.D. Nos, 6622 to 6641, 97, Sengriai.

6970 to 6977 u8575 8
8651, 636 to

2 Do. T.D.Nos.7705t 0 7726, 88
82, 100, Pe i
;i?gzz 7t506 . 7079, 7080 to 0. Perungudi,
7602
8594 108602, f0 7605,




it TN, Act 26

@

24 ) Do.

23 Tirum .yame-cons. ..

Inam Estates (Abolitz‘an and

Ck.»
&

Conversion into Ryotwari)

Inam area with reference to
Title De ed number or
Suryey numbzr,
¢
3
T.D, Nos. 533 to 551 .o

T.D. Nos. 7814 to 7858,
7892, 7893, - 8234, 8578,

Revenue number
and name of revenie
village comprsing .

the inam areq,

O) o
103, Mirattunily,
111, Thuruaiyur.

9320 9321 and 9758

T.D. Nos. 7178 to 7181 and
942°,

T.D Nos. 6714 to 6743,
6941 to 6945, 8158, 8992
8993, 9328, 9329
9784 9785, 9800 to 9803

~and 8. Nos 9-14, 11-2,
12-20, 13-6, 14-2, 26-1,
29-1, 34-1 56—2 70-2 841
84-6 25~ 15 85-4? 85-‘*7
881 88—3 91-2, 91-4,
91- ]O 91- 12 91- ]4 91-24
91-31 92-3, 92-13 92-32
'92-37 93- I 94.1, 95-1,
95-2, " 96-2, 96-3, 96-6
96—8 96—]2 96-13 96- 15
96—19 96-24 9&29 96-31,

Do. .. 113, Melanilajvaya!,

Do. " 114, Pudunilajvayal,

96-37. 91-1, 977, 979,
97-14, 97-18, 9722, 97-25,
97-29, 9726, 97-27, 98-2,
98-5,  99-2, 99-4, 99-6,
99-10,  99-16, = 99-20,
99-26,  99-28, 99-32,
100-3, ~ 100-8,  100-i2,
100-17, 100-19,  100-24,
100-36, 101-14, 101-22,
10220, 102-25, 102-28,
102-38, 1031, 103-2,
 103-4, 1035,  103-6,
103-32, 10344, 106-2,
106-10, 106-12, 106-14,
106-15, 107-3, 107-11,

107-16, 107-21,107-27, 107-36,
107-34, 108-2, 108-6, 108-3,
108-9, 108-10,110-3, 110-13,
110-17, 110-23, 111-2, 111-8,
112-1,” 112-3, 1124, 112-7,
112-8, 112-10, 112-16, 113-1,
113-2, 113-5, 1136, 114-2,
114-8, 11411, 11413, 114-16,
114-17, 114-20, 11422,
114-23, 114-28, 115-4, 1163,
1165, 117-1, 117-20, 118-1,
1174, 119-5, 1195, 120-1,




170 Inam Estates (4bolition and [1963: TN, Act 3¢

- Conversion into Ryotwari)

V.S;eriail- s Inam area with reierence to Revenue number and
number. - Taluk. Title Deed number or name of revenue-
Survey number village = comprising

the inam area,
) S ) | @ @

irumayam-—cont, 120-5,120-6, 121-22, 124-13 114, pudunilajvayal
26, Tirumayam 12418, 124-36,  124-41,"  ~coms.
‘ 124-61, 124-63, 130-4 131-2
134—2, 134-3, 135-2, 135-
136-2, 136-12 136-15,
137—2 138-1, 138-8 138-9
139-3, 139-5 ]39-7 140-1
L 140-3, 140-6, 140-14, 141-3,
’ 142-1, 142-3 143-1, 144-2
' 144-4, 44-5 146-1 146-2
151-1, ]53—10 200-5, 200-6
20.:-22, 205-27 206-1,
206-3, 206-4, 208 2, 208- 4
208-5, 210-2, 211-2, 221- 11
222- 5 226 15, 220-16
227-10 235-2, 237-5 237-7,
238-6, 240 11, 240-13 242-14
243-1, 243-7, 243-8 244-
244-19 245-1, 245-3 245-5
- 246-6, 248-3 248 12,
'248-13 251-15, 252-3,
252-4,  252-8, 254-1,
255-3, 262-1 263- l
- 264-2,  264-7, 264-9,
265-2,  269-1 269-19
270-7, 273- 1 273- 3
273-5, 273-7, .81 2871,
291-1 292-2, 302 303-2
305-2 391- 6 309-1,
309-4, 309- lO 314--2,
315-19, 316-2, 316-6,
317-20, 31 8-10, 318.49,
318- 38 321-6, 322-13
323.7, 325-1, 32722,
3&8‘10 :':C‘I/, 328 2“&
328-27 328-28, 328-31,
329-7, 329-13, 329~18
329- 19 330-7, 332.2,
335-23 335-40, 336—4
336-21 336- 27 337-7
337-24 338-1, 338-14,
338- 16 339-1, 340-1,
340-3, 340-6 5431 92-24
97-16 13() 37, 107-2
9-8, 9-10 84-8, 85 “2,

27 Do, oo L. Nos. 5801 to 5909, 11e. Nallamba)-
58104 and 58114, samudram,




83 : TN, Aét 26) inam Estates (Abslicion dnd Bl
Conversion into Ryotwari) ’

! | ~Inam area with reference to Revenue number and
r Taluk. ~ ° - Title Deed number or name of revenue
o : Survey number, - village comprising
o the inam area.
U (2) * G) “)

38 Tirumayam~—cont, T.D. Nos, 7727 to 7747, 118. Kaikulanvayal,
8319, 8133 and Gl. 13048.

3 Do .. T.D. Nos. 6655 to 6675, 119.  Thalayathi-
8317, 8728, 9766 and 9767. vayal,

Do. .. T.D. Nos, 7730, 7733 121, Agavayal.
to 7736 and 7729, s

Do. «« T.D. Nos.6826 to 6851 and 122. Velavayal,

7140,
Do. ««. T.D. Nos. 6805 to 6825, 123. Allanvayal,
8318, 8753 and 8817. i
Do. T. D. Nos. 7994_ to 8004 .. 124. Anikkini.
Do. «» T.D.Nos. 6799, 6804, 6852t0 126. Valaramani~
6857 and £153. manickam,
Do. eo T.D. Nos. 7785 to 7813, 8289 146, Palakurichi,
' to 8293, 8755 and 8755.

Alangudi oo T.D4 No. 6353 . e+ 2. Sembattur.
Do. «s T.D.Nos. 5010 to 5023 .. 3. Puthambur

Do. «o T.D. Nos. 4961 to 4966, 6348 12. Mullur.
Part, and S. Nos. 729-1,
729-2, 730, 732, 735, 736
738-13, 744-5, 746-17,
746-18, 747-1, 747-3, 747 5,
747-8, 747-12, 750-1,

- 750-17,  751-1, 751-2,
751-6, 752-12,  732-28,
752-29, 1752-30, 752-31
7539, 714-1, 774-2,788-1,
788-2, 788-3, 788-5.

’Do. . T.D. Nos. 729, 734 to 750, 15. Vadavalam,

Gl 13078,

Do. 'R} PI-CDO N0c 757 *» .o 200 Thimkkattalaiu

Do. .. T.D. Nos. 6218, 6226 +» 21, Pudukottai.

Do. «« T.D. No. 861 .. .. 22. Nathampannai.
Do «» T.D.Nos. 5151t0 5180, 5835, 23. Seilukudi,

‘ 7575, 6241 to 6256.

Do. .. T.D.Nos.G21S, 6221 .. 25.Kavinad West.
“Do. .. T.D.Nos.6301 to6313,63i5 26, Kavinad East.

UL o 6323, . ‘

Do. .. T.D. Nos. 863 to 890, 6222, 27, Thirumalaya-
o 6223, 6224, 6231, 6233,  samudram
6237 Part, 6238, 6240.




{¢})
47
48
49
50
51
52

53

. 54
35
56

37
58

59

61 .

62
63

Inam Estates (Abolition and
Conversion into Ryotwari)

{nam area with reference to

Taluk. Title Deed number or
Survey number.
¥)) (3)
Alangudi-cont .. T.D. No. 8667 .. e
Do. T.D. Nos. 7584 and 7585
Do. T.D. No. 8936
Do. T.>. Nos. 6295 to 6300
Do. T.D. Nos. 913A to 929
Do. T.D. Nos. 6258 to 6279, 9218,
9440, 9441.
Do. T.D. Nos. 6280 to 6284, 6286
to 6224, 8325, 8326 and S.
Nos. 1-1, 1-10, 4-2, 265-2,
~ 265-4, 265-6, 265-9, 266-5,
- 2606-7, 266-8, 268-8, 269-3,
263-5, 270-2, 271-5, 273-1,
275-1, 275-6, 276-1, 276-2,
276-7, 278-2, 279-1, 279-2,
279-4, 280-2, 281-2, 282-1,
- 283-2, 283-1, 283-3, 284-1,
285-2, 286-2, 287-1, 288-2,
289-1, 28Y-3, 289-5, 290-2,
221-1, 291-3, 296-1, 296-5,
297-2, 297-5, 298-4, 300-1,
300-3, 302-7.
Do. T.D. No. 6225
Do. T.D. Nos. 5181 to 5184
Do. T.D. Nos, 3041, 6324 to 6343,
7876.
Do. T.D, No, 8837 . .o
Do. T.D.Nos, 5473,8653 to 8663,
4954, 5061 to 5096, 5098 to
5106,6344 to 6347, 8032to
8044, 8837, 9461, 9541,
5015.

" Do. T.D. Nos. 8657 and 8658 ..
Do. T.D. Nos. 7882 to 7885, 8570,
8571,3416.

Do. T.D. Nos. 4953, 572258154, .

Do. T.D. Nos. 899-t0 906, 930 to
965, 967 to 995, 997.

Do. . T.D. Nos, 619 and 620 .o

Do. . +T.D. No, 628

{1963 : T.N. Aet 26

Revenue number and
name of revenue
village comprising

the inam areu,

“)

28. Kaikurichi. -
31. Poovarasakudi.
34. Vallathirakottai.
36. Gudalur.

45, Kothamangalam.
49, Vennavalkudi.

57. Kovilur.

60. Kothakottai.
61. Manjanviduthi.
67. Kulavoipatti.

69. Mangalathupatti.

70, Perungalur,

71. Manaviduthi,
72. Semmatividuthi,

73. Varappur,
76. Adanakottaj,

78. Sothupalai.
79, Valavampatti.




Y TN, Act 26] Inam Estates (Abolition and 173
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Inam area with reference to - Revenue number any

Taluk, Title Deed number or name of revenue
Survey number, village comprising
2 the inam greq,
- (2) 3) (Y

€5 Alangudi-cont. .. TD. Nos. 8459, 8994 to 9004, 90. Malaiyur.
9048, 9049, 9050, ©345, i

9380 4931 to 4942 5470

‘ 5471
66 Do. .. T.D.Nos. 7877 to 7881, 8568, ¢91. Therukutheru.
N 8569, 9015,
67 Do. .. TD491;Ios. 8883 5514,5494to 93, Ponnanviduthi,
68 Do. .. T.D.Nos. 5478,5497, 5499to 100, Kanakkankadu,

5509, 5514, 5517 5714 to
5717 8880 8881 9546.

(3] Do. .. T.D. Nos. 5486, 5487, 549}, 108. Mullankurichi.
75496, 5497, 5514, 5714,57.5,
6188’to 6212, 8719, 8721.

70  Kolathur .. T.D.Nos.6544t0 6549, 6918, 1. Meenaveli.
6919, 6920, 7489, 8323.

71 Do. .o IO, Nos. 9411 and 9412 .. 2. Agarapatti.

12 Do, .. T.D. Nos. 635¢, 6360, 6363 to 4. Kodumbalur,

6367, 6369 to 6372, 6574

6375, 6377, 6378,6380, 6381,
6383,6922 Part, 6923 Part,
6924 to 6928, 6931, 9777
Gl.11914and S. Nos. 256-2,
280-1 to280-3,329-1, 329-4
332-7, 3329, 357, 359,
366-1, 386, 389-3, 391-5,
391-6, 435-1, 436-7, 436-8,
436-9, 438-2, 438-3, 446-3,
447-1, 447-2, 447-4, 447-5,

4502 to 450-5 450-11, 452-
12 to 452-17.

7 Do. .. T.D. Nos. 6357, 6358, 6359, 5. Kasavanur.
6361, 6362, 6346, 6368,6373,
6375, 9569,

74 : Do. .. T.D. No. 3308 .. .. 6. Thengathinni.
»atti,

75 Do. .. T.D.Nos.6476t0 6482, G485 7. Virudappatti.
to 6491, 6493 to 6497 6499,

6500, 6501 6503, 6506,

6508 6509 6510 6511,

6517, 6518, 6520, 6522

6523, 7519 to 7521 8166

8167, 8296 to 8308, 8294,

8295, 8309.

76 Do. .. T.D. Nos. 6524, 6525, £374 13. Rajalipatti.
to 6900, 9130,

e e s i, s s
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Serigd - . Inam area with reference to Revenue number and .
number. -. Taluk. Title Deed number or name of revenue -
e . Survey number. village comprising
R ' the inam area,

1) TN () ®) | )

77  Kolathur—cont. T.ID. Nos. 6476, 6477, 6479, 14. Nammanpatti.

6481 to 6484, 6492; 6498,

- 6499, 6502, 6504, 6505

6511 to 6513 6515, 6516

6519, 6521, 6876 6877 6892

6?95 6899 7519 7522,

8052 to 8055 8057, 8059 to

P o 8062, 8166, 8167 9130,
9182 9183 9348 to 9350 .

T - 9365, 91663nds Nos. 69
; - 116-3, 116-4, 132-11, 132-
13, ]50-1 to 150-3, 164-4

_ ‘64-6 195-1, 195-3 2162

260-3, 260-4, 260-12 260- 15

260-16 260*17 339 19,

341.7 to  341- 11 345-3,

345-5, 345-6, 346-2 346~3

’%46—6 346-8, 3469, 347-2

747-4 347.7, 347-8, 349-2,

349-3, 349-13, 350—1 to

350- 3 351-1 to 351-5,

151 T to 351-12, 351- 15

351-16, 351- 19‘:0 351-22

'.51-?,'.. 35112, "“-1*

1wy 382.23, 104 1

352.31, 353-1 1o 353-4,

353-8, 3539, 353-11 1o

353-18, 354-1, 354-2,354-4,

354-12, 356-8, 356-9, 356-

13, 3587-1, 357-2, 3574,

357-5, 360-1,362-1 to 362-6

363-1, 363-2, 363-7, 363-8,

363~9 378-3 ?78-4 379-7

379- 8 382-1, .58.3-2 383- 3

383~9 383- 10 383- 16 383-

17, 383-20, 383-21, 384-2

to 384'5, 384"7' 384"8'

¥8 . Do .« T D,Nos.8863t08872,9306 (8. Boothakudi,

99 . Do .. T.D.Nos.7391,8052t08062, 21. Vanathir :
fe 8675, 9182, 0183, 9348, Ayanpatti.
9349, 9350,9430 and S. Nos.
178-3, 413-1, 4151, 41934,
41935, 42322, 441-1.

80 Do. .. T.D. Nos. 7397, 7400 Part, 22. Viralur.
7528 to 7538, 8806 8917
to 8920, 9716 and S Nos.
198.13, 207~1 328, 331-13
i31-14, 331-17. 331-18

e T
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o _Inam area with reference to Revenue numb
" Yehuk, " Title Deed rumber or name of r::;n;remd
~ Survey number. village comprising
o o the inam area,
v »
@ * @) )

- Kolathur ~cont, = 331.23, 336-3to 336-8, 22, Viralur—cont,
b e 375-1, 375-2, 375-6,3779, o
S P BN 378-5, 378-6, 379-8, 330-5,

380-12, 380-14, 383.:,

383-6, 384-11, 384-12,

388-6, ' 338-10, 388-11,

389-6 389-9, 38911,

390-2 390-5, 390-8 398-4,

398-6, 400-2 401-16 402-1,

408-2 410-7, 411 10, 411 15

412—2, 412-3 4124 414-1,

431.1, 431-3 4321 412—6.

435-2 435-7, 435-8, 436—1,

436-6 438-1, 438-2 438-2,

Do, .. T.D. Nos. 7550, 7551 .. 34, Madiyanipatti.

Do. .. T.D. Nos. 7614, 7615, 7616, 47. Neerpalani.

8165, 8648, 86 49 8650
8708 8566 and S. Nos. 259-
1, 259—2 259-4, 259-14,
267-3 267-4, 281-1 281-2,
356-4 to 356 -7, 356-11
356-16, 356-20 402-4
402-8, 402-9, 500- 25, 509-
26, 514-6 525.14.

Do. .. T.D. No. 8567 .. 48. Mandaiyur,
Do. .. T.D. Nos. 6390 to 6394 .. 53.Lakshmanapatti.

Do. .. T.D.Nos. 7523 to 7527 and 55. Keerarr.
9021

Do. .. T.D. Nos. 4986 to 5009, 8707, 68, Vathanakott:i.

9009 to 9011, 9598 and S,

" Nos. 261-1, 261-3 267-2,

- 367-4, 369-1 to 369—3 370-3,

371-2 371-4, 374-5, 375-2

376—4 379-9 380-3, 380-4

383-3, 383-7 384-5, 386~18

_ , 386—21 386-22 386-23,

G 387-4, 387-12 388-6, 388-

' 20 to 388-23 388-26, 388~

- o 27, 390-6, 391-8 392-9

392-19 397-3 398-7 4002

403-7, 408-5, 409- 11 409~

25, 409-26 410-3 411-7

411- 15,411-19, 411- 22, 412-

5, 412-11, 414-4 414—9

414-14, 415-1, 413- 14, 419~

12, 420-2 420-4, 420—7

422-4 426-2 426-10, 426- 15

‘26-16.
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© Serial .- . Inam area with reference to Revenue number and y
number., .. Taluk. Title Deed number ar Survey name of revenue
. L number. village comprising
the inam area.

) 3 T @

87 Kolathur—cont, .. T.D. Nos.6395,6396and 9564 74. Marudur.
88 Do. T.D. No. 6386 80. Uppiliakudi.
T.D.
T

PR
i

39 Do. . Igcg)s 332, 333, 334 336 83, Valamangalam
o3
90 Do. .. T.D. Nos. 8402 to 9410 -« 85, Veerakudi,
91 Do. .. T.D. Nos. 4952, 5107 to 5122, 86. Kilanur.
- 5767 to 5770, 7539 to 7541,
92 Do. .. T.D. Nos. 828 to 836 .. 90. Uchani,

93 Do. .. T.D. Nos. 6424 to 6427, 6429 94. Mootampatti.

‘ to 6447, 9679, GIl. 12831

" and S. Nos. 35, 181, 182,
183-1, 184-1, 185.1, 185-4,
185-9, 186-9, 186-10, 186-13,
188-5, 189-9, 192-2, 192-4,
192-5, 192-7, 192-9,193-9,
194-3, 194-1 6, 195-6,196-3,
196-4, 196-12, 199-9,
199-10, 200-1, 201-2,202-2,
203, 204, 206, -211-3,
211-1, 212-2, 212-3, 212-4,
213-1, 213-2, 213-7, 216-9,
217-5,218-10, 219-3, 225-6,
225-21,225-22,225-24, 227-
12, 227-13, 227-20, 228-1,
228-4, 228-6, 228-13, 228-
16, 229-2, 229-3,
229-8, 229-11, 229-14, 229-
37, 229-19, 231-2, 231-9,
231-10, 232-6, 232-16,233-
16, 236-9, 238-3 239-
139-14, 239-25, 239-28

. 240-1, 242-3, 243~3 ’43-7

243- ll 243-16. 243-17,
244-2, 244-3 244-4, 245-1,
248-2, 251-5, 251- 15 252-7
253-1 to 253-3 2552
255.5, 259-3, 260-2

gg 33. .. 1% g §os ggg aSI;T% (;313757.. 97. Thudaiyvr
A . e 0S. to 5766, 98, Mu
8752, Gl. 8541. umau’
Do. .o TD Nos 5772 to 5779, 5836, 101. Vellanur
6460, 6461, 6462, 6533,
6471 to 6474, 6534 8160 to
| ‘ 8164,
7 D, .. T.D. Nos. 6550 €b 6559, 6564 to
6566, 8636 and S. Nos. 1-13,
3301, 330-2, 330-6, 335-2,
R
- - -1, 348-1,
34811, 3631, "

103. Sathiamanglam.
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- Imam area with reference to Revenue number and.

Taluk, Title Deed number or ‘name of revenuég
- Survey number, village comprising
the inam area,
() . %) N )

Kolathut-cont, .. T.DD. Nos. 8507 to 8510, 8517 105, Ammach

to 8525 and . Nos. 302-1, stam,
332-4, 335-4, 336, 337, 338-3,

339.3, 341-8, 344:2, 350-7,

3509, 350-10, 350-13, 360-2,

364-2, 365-1, 366-2, 366-4

to 366-7, 366-14, 370-6,

371-2, 384-10, 384-14, 388-1,

388-2, 391-1, 392-3, 392-9,

392-13, 398-1, 408-1, 413-13,

414-14, 41416, 41515,

416-1, 418-1, 418-6, 418-8,

419-2, 419-4, 419-7, 424-3,

424-5, 424-16, 4277, 4301,

430-13, 431-7, 436-3, 437-1,

439, 441-3, 449.2, 452-2,

452-5,456-12, 456-13, 457-2,

458-2, 459.
Do. .« T,D. Nos.6387t06389 .. 106, Koia.' ut.
Do. .+ T.D.Nos, 7409 to 7416,7545, 107, Melapuduvayal.

8594, 8505, 8706, 8924 to
8927, 8929 to 8933, 9057 to
9061, 9073 to 9076, 9078 to
9080, 9082 to 9087, 9103,
9104, 9131, 9132, 9414 and
S. Nos, 90-2, 90-3, 91-2,
91-3, 92, 93, 95, 96-4, 97-7
to 97-12, 98-3, 98-5, 98-11,
102-2,  102-10,  '103-12,
105-20, 106-6 = to 1069,
106-18,106-19, 108-1, 114-7,
114-10, 114-11, 114-14, 114~
15, 115-7, 115-8, 120-3, 120-
4, 120-5, 1207 to 120-11,

121-7, 123-8, 126-20, 128-2,
128-4 129, 131-1, 131-5,
131-6, 131-8, 133-3, 135-1,

135-3, 135-11, 136-1, 136-3,
136.4, 137-8, 1381,

1382, 138-5, 1395,

140-16,140-17, 142-1,142-6,

142-18, 143-3, 144-1, 145-1,

146, 148-1 to 148-6, 149-1,

t0 149-14, 150-1 to 150-3,

150-5 to 150-8, 150-10,
150-11 to 150-16, 151-1 to
1517, 15%.2 153.3, 153.5,
153-6 to 153-26, 154-2 to
154-5, 1547 to 1549,
154-11, 154-12, 154-14’
tn 154-20, 155-1 to 15517,

C1-125-7—12 L | S




.90/

178

Y

Serldl L
number. .

| (1")'"' |

100—

cont, .

Inam Estates (Abolz fon and

Conversion into Ryotwari)

Taluk.

(2
Kolathur —
cont,

Inam area with reference to
Title Deed number or
Survey number.

)
156-2 to 156-15, 157-1 to
157-20, 158-1 to 158-6,
159-1 to 159-11, 160-1 to
160-5, 162-1 to 162-17,
162-19,163-1to 163-18,164-1
to 164 5, 164-7 to 164~15
166-1 to 166—12 166-14, 168
-1, 168-4, 169-—1 to 169-13
171-2t0171-5, 173-2t0173-8,
173-11, 173-16, 173-18,
173- 20 173-22, 173-73
173-25,176-5, 177-20 180—1
180-6, 1821 184~8 184-24
1%6-1, 186-2, 187- 14 187-16
189-1, 129 ~ 189. S 189-9,
189- 24 190-9, 19(3 14
19{)-17, 190-19, 190«22,
193-14, 193-16, 194-7,
194-11, 196-14, 196-15,
196-19, 196-23, 196-24, 196-
30, 197-9,197-21,198-1 to
198-11, 199-1 to 199-12,
200-1, 200-7, 201-1 to
201-21, 202-1 o 202-15,
203-1 to 203-13, 203-15 to
203-29, 205-1 to 205-10,
205-15, 205-16, 221-1 to
221-5, 223-1, 223-4, 223-16
to 223 18, 223 23to 223-29,
226-7, 26 9, 226-16, 227-13
to 227 16, 228-2, 228-3,
228-18, 228-19, 229~l,
229-17, 230-12 to 230-19
230-26, 231-1, 231-13,
231-19, 232-2 to 232-11,
234-2 to 234-11, 235-2 to
235-11, 236-2 to 236-9,
237-3, 238-16, 238-17,
238-26, 238-39, 239-5, 239-9,
239-12, 240-1, 240-22 to
240-24, 240-25, 242-2,
242-7,243-7, 244-20, 246-12,
246-13, 246-1%, J46-16,
24‘?-‘) "t-‘ LN R BTN

-tind, -ﬂ‘7"~r, -]y
:_'_3.1@ 2L 1 ~elaR

.....

T4k24. 24504 22i2T
249.12, 249-21,  25(-S,
250-21, 250-23, 250-28,
250-33, 2311, 252-4,255.9,
256.5, 2566 '257-1, 258-5,
258-10, 258-15, 260-2, 260-10,

260-13, 261-2, 262-2, 262-3,

2628, 262-10, 263-9, 263-18,

[1963 : T Act 26

Revenue number and
name of revenue
village comprising

the inam area.
4

107. Melapud uvayal—

cont. -
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Taluk,

)

00—  Kolathur—

al. cont,

Do.
Do.

Do,

Do‘
Do.
Do.
Do.
Do.

Do.
Do.
Do.
Do.
Manapara
Do.

Do.
Do.

' C1-125-7—12A

s

Inam Estates (Abolition and

Conversion into Ryotwari)

Inam area with reference to
Title Deed number or
Survey number,

3)
.o 264-1,265-2, 265-4,265-6,
267, 270-6; 271-1, 272-2,
273-1 to 273-6, 273-8 to

273-10, 279-2, 280-4,
280-22, 281-9, 281-12,
281-17, 281-22,  282-17,
282-19, 282-30,  282-32,

283-6, 294 286- 11, 291-5,

293- 20 292 =21, 93-2s
294-2, 294-8, 295-6,
298-12, 299-7, 2414,

0l-1, 30i-2, 301-11.

T.D. Nos. 6354 and 6455 ..
T.D. Nos. 6458, 6459, 6475,
6567, 6901 to 6907, 7488,
7491,7492 and S. Nes. 13-1,
13-3, 18, 19-3, 192-1, 192-3,
194—1 194-3 196-1, 196-2,
198-1, 198-2 198-7 198-8,
198-12, 198-13, 198-15 to
198-19, 199-2, 207-2, 207-3,

208-13,209-9, 213-18, 214-11,

219-1,219-R,219-11,221-10,
22111, 225-3, 247-2.

T.D. Nos. 7384 to 7390, 7394,
7890, 8496, 8497, 8873 to
8877.

T.D. No. 7392

T.D. No. 7980

T.D. Nos. 845 to 860, 9683

T.5. Nos. 7899, 7900, 7902.

T.T3. Nos. 7581, 7897 to 7907,
8129,8130,8131 andS. Nos.
2-1, 2-8, 21-2, 23-3, 24-3,
24.-8, 24-9, 30-2. 30-7, 40-5,
46, 42-16, 42-21, 42-531,
24-5, 49-5, 49-20, 51-1,
53-9,65-1, 65-3, 65-4, 65-5,
65-6, 65-10, 66-2, 70-18,
72-1, 76-5, 176-13, 76-14,
76-24, 87-3, 87-7, 88-11,
90-13. 90-16.

T.D. Nos, 5783 to 5785 ..

T.D. Nos. 8005 to 8023 and
9447.

. T.D. Nos. 6450 to 6456, 7638,

7639 and 9447.
T.D. N2, 97
T.D. Nos. 6448 and 6449 ..
T.D. Nos. 6448, 6457, 6539
10 6543 and 7490.
T.D. Nos. 6463, 6464, 6465,
T.D. Nos. 6535 to 6538 ..

1

Revenue nuinber ard

name of reveniie

village comprisjp %

the inam are, .
4)

.- cong,

113. Vilathupatti.
117, Panampatti.

120, Ayingudi.

i21, Marayapatti.

125. Sundarapatti. -

127, Vayvalogam.
128. Mangudi.
131 Panangudi.

137, Visalur.
138. Gudalur.

143. Alathur,

146. Vannarapatti, |

81. Usilampatti.
82. Keelaiyur.

83. Sainpatti. o
84. Sooliapatti.]

107, Melapuduvayale

i s S B AP T e o
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SCHEDULE 1II. -k
Y See sections 33 (9) and 72-A (4).]

Provisions relating to the determination of fair rent.

1. For topes, orchards and lands used for non-agricultural pur-
poses, the fair rent shell be the lease amount as determined by rules
made by the Government in this bebalf.

2. In respect of lands, other than those specified in paragraph 1, |
the fair rent shall be the aggregate of—

(@) (i) in the case of wet land, 40 per cent of the normal gross
produce or its value in money ; |

(i) in the case of wet land, the irrigation of which is supple-
mented by lifting water, 35 per cent of the normal gross produce orits.
value in money ;

(ili) in the case of land on which crops which do not give
any yield within a period of one year from the time of cultivation:
are culiivated, 40 per cent of the normal gross produce or its value
in money ; ,

(iv) in the case of any other class of land, 333 per cent of
the normal gross procuce or it§ value in money : |

Proviced that in the case of lands referred to in sub-para.
graphs (1) and (1v) for the cultivation of which water is lifted by

pumpset installed at the cost of the service-holder, the fair rent shall be
increased to 40 per cent ; and

(b) the value of one-fifth of the straw or stalk of all the cro
cultivated on the land in an agricultural year.

Explanaion I—In this paragraph, ‘normal gross produce’

~ (4) 1" respect of a land cuitivated with any crop which does
not give «ny ield within a period of .ne year from the time of

cultivation, mezns the gross produce for one vear if the land wae
cultivate:, with ooy

(b) in respoct of @ land cultivated with an
the produce which woul be obtained for one year from a Jand of the
same class «s the lan« in questjon similar]

am , , L q y Situated and possessi
similar advautages if the rainfall ana the seasons werc nomli’a] esimg

Y Other crop means

———

3 This expréésio. 1h§vas substitutesclkuf'éf- the expression *{Se . section 33 (11 &
section 2 (4) of the Tamil Nadu Inam Estates and MinorL ﬂfaf;f? (‘f{?,(fﬁtgg),} ' nd;‘
Conversion into Ryotwari) Amendment Act, 1975 (Tamijl Nadu Act 22 of 1975
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» Explanation I1.—In the case of land on which different crops
eoltivatel at different times on different portions of the lands, th.
"t shall b: caleulat:d with refurence to the actual crops

oy cultivated according to th sordinary rotation of crops in
#red in which such land is situatey,

. Explanation III.—In this paragraph, agricultural year”
B the year commencing on the Istday of April, or, in respect
e whole or any part of any district, on such other date as the

District Gazette.

In the case of land cultivated by the scrvice-
s tke fair reat shall be the fair rent as calculated in the manner
Plied in paragraph 2 in respect of a land of the same class as the
gin question, similarly situated and posscssing similar advantages,

4. If the rent actually payable to the service-holder in respect of
land during the fasli yeer immediately bofore the fasli year in
B the appointed day falls is less thun the fair rent ascertained as

id, the said rent shall be deemed to be the fair r.ont in respect
land.

pctor of the district may specify in that behalf, by notificaticn,
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Short title and
commencement.

\

Saving of
limitation.

into Ryotwari) Amendment

Bow 3"51‘ B
FE NS

TAMIL NADU ACT No. 23 OF 1969*. .-

THE TAMIL NADU INAM ESTATES (ABOLITION:
AND CONVERSION INTO RYOTWARI)
AMENDMENT ACT, 1969.

[Received the assent of the President or the 14th November
1969, first published in-the For. Si. George Gaze.te,
on the 21st November 1969 (Kartika 30, 1891).]

An Act further to amend the Tamil Nadu Inam Estates
(Atoliticn and Conversion into Ryotwari) Act, 1963,

BE it enacted by the Legislature of the ‘State of the Tamil
tI}Iadu in the Twentieth Year of the Republic of India as.
ollows :(—

1. (1) This Act may be called the Tamil Nadu Inam
Estates (Abolition and Conversion into Ryotwari) Amend-
ment Act, 1969, ﬂ .

(2) Section 3 (iii) and (iv), section 5 and section 6 shali
be deemed to have come into force on the 15th February
1965. '

3-6. [The amendmbnts made by these sections have
already been incorporated in the principal Act, namely,
the Tamil Nadu Inam Estates (Abolition and Conversion
into Ryotwari) Act, 1963 (Tamil Nadu Act 26 of 1963).]

7. For the purpose of computing the period of limitation
in respect of any proceeding or application under the
principal Act or the rules made thereunder in relation to a.
Pudukkottai inam cstate specified in Schedule I-A to the
principal Act or any land in such estate, tiae "period
commencing on tlie 15th February 1965 and ending with
the date of the publication of this Act in the }Fort St.
George Gazette shall be excluded.

s e nm—i—————————

®For Staiement of Objects and Reasons, see Fort SY. Gabrgz Gazette

Extraordinary, dared the 21st Augost 1969, Part IV—Section 3, pags.

194. - s :,A' :‘;{JK’-‘ ¥

¥ Now the Tamil Nadu Tovernment Gacette. MR LS

R o S WP
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